
PROCEEDINGS 

OF THE 

LEGISLATIVE COUNCIL OF 
INDIA 

Vol. VI

 (1860) 

Saturday, 22nd December, 1860



1401 Mj/sore [UECEMBEn 15, I860.] Grant. 1402

EMIGRANT VESSELS.

Siu BARTLE FHEIIE moved that 
Mr. Jieadon be requested to tako the 
Bill “ roliiting to vessela carrying Emi­
grant Passoiipers to tlio lirit Bh Colo- 
iiios” to the Presideut in Council, in 
order tlmfc it may bo Bubmitted to the 
(jovenior-Genenil for liia a«s: at.

Agreed to.

STAMPS.

Me . READON "avo iioiii'o tiiat, «.t 
tlio next, met'ting of tlio Council, ho 
Would l)ring in a Hill for tho rtirther 
aniendmont of tlie Stain|) law, and move 
for a HI Hpension of tl’o Sfanding Orders,
to enable him to carry tho Hill throngii 
its flubsoquent «tage.s forthftilli. The 
JU>cc-<Bity for Iho proposed meaBuro 
fjiid arisen from tho non-arrival of tlie 
'Kihi'Hivo Stamps expected from Eng-
*'Uid, wliicli it was thought vm uld have 
“rrived long ago.

MJNOHS.

Wn. SCONCH moved that tlio Bill
to amend the law relating t'> Minors”
referred t i a Select Committee eon* 

*'9tingofM.. Uarington, Mr. Forbes,
I'j-Nkine, and Mr. Sconce.

Agreed to.

CIVIL I’UOrKDllUK.

.,^tu. llAIlIN aTO N  cave notice 
mt |,„ ,v(inld at tho next meeting of

./'’ Council move the lir"' reading ol a 
‘ ;to  rt-.iend Aet V I11 of 1859lurj wimpliiyinjr the I’roeediire ot the 

of ('ivil Ju(lif.'itiirt) not eata* 
‘'Ma-d by Howil (,'lmrler.)”

*•‘*0 Council aujourneJ.

^ttnrdi December 22, 18U0.

J’UESENT :

of the roinioll of til. Oovoi iior-
Hnr.... 'I'Mii'fftl, I'rosiiliiig.

k

C. J. ICrsliini*, 
null

llim'lile Sir C. H. M. 
Jacktoii.

MYSORE aRANT.

The following Message from the 
I’residcut in Council waa read by tUo 
I’resiileut:—

M e s s a q e  No. 2 1 3 .

In reply to tho Message from tho Legis-
Iftiive Council, No. 182, the l-’resiciont in
Council, with 'tlie coucurroiico of Ilia Kx- 
cvllaiicy (lie (lovernor-fj'eneraj, iufornis the
riOgisl&tiro Couuall that tlie iiitoresis of
the (tiiliiic seri ioe foi-hid his oitiering that the
pajiers iinkeil lor liy the liesolution. which
acc(iiti|i»Mie(l flio Wassa'Tfl, hhouid be laid 
l>efiiie the I.eglslative Council, with tlio ex-
CL'ijtioii of (he accoimt sj/ecified in  the firet
olaiisi! of iho Hi'soliitioii, which will be pro- 
jiiireil rtiid Curiiislied ti> the Couucil as soon as
ju M C tirah lo .

'I'lio o th e r  i>B|)i'rs (i|)eci/iod in  th e  U c n o h i-  
tiiiii ii’ late to a corn spondoiicu with (he Secre- 
t iry o f  S iu t f f i i r  Imlia, vvhioh is yet iacompiete;
and ilie Pri'Biilont in Cimiicil does not tliercfore
fed that ho wonii) bo jiiKti/ied in  tn in a i i i iu iu g  
them to tlio Legislative Council.

'J’lie ri'(|iie»t o f the LogisUtivc Council will, 
however, at oiico be made known to the Secre­
tary of Stiite,

'i'lh' I’n-Nident in Counoil liiva the honor to
iiilbnn the l,i';;isUtive Council, in reply to tho 
concliiiliiig I'liiiHO of the Haioliition, tliat no 
2)iiyijii“nt beyond wliat has been n«ual of liue 
y e a i s  to the family i>r (he lato Tippoo Sultan 
is provided f  ir in any account or cstimato, o f
whioli the ri'siilts have hitherto been laid 
hofore the Li’giMlalive Cotincil.

I5y order of tho Honorable tho President 
in Conudl.

W . U k e v ,

Sery. la ths Qm'I, af India,
I'onr AVilmam, i 

The 2lj( JJeccmOer ISUO. J

SiH ClfAIiLES .JACKSOiV snid 
that, in the ahstenct'of t'elearned Chief
JuHtice, he might perhaps bo permitted 
tiiexpre«8 bin gratitieiitioii iit the ])urpor(; 
of I he Mossiigo w liioli liad just been 
received. As ho understood it, it
ap|ieared to him that the GovernmiMifc 
bad c o n c e d e d  all tho information which 
it w a.s able to give. 'I'he Honorable l̂io 
IVe.HiJent iu t’oinicil hiid snid tlw ollior
day that lie regnrded tiie motion of tho 
learned Â iew I’resident as eipiivalent 
(o a vote of want of eonlidenee. Jlo 
(Sir Charles .laekson) was satialled that
the Message just received would in- 
cre».'<e that eonlidenee wbicb the Coun­
cil had in tho Executive Governn ents 
nud ^ould promoter that harmoHiou,
nclioti between tho Executive Goveru- 

u 4i
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nient and tliia Council, which was so 
greatly to be desired.

LICENSING OF ARTS, TRADES, &o.

Tjie c l e r k  reported to the Coun­
cil that ho had received by transfer 
from the Horae Departtnent com­
munications from the Coraniiaaioner of
the Tenasserim and Martaban Pro­
vinces, the Government of the Punjab,
and the Govenmiont of the North-
'Western Provinces, on the subject of
the Bill “ for imposing a Duty on Arts,
Trades, and Dealings, and to require 
dealers in tobacco to take out a 
License.”

Siu BAKTLE FRERE moved that 
these communicutions be printed.

Agreed to.

DISCOVEUY AND DISPOSAL OF HID­
DEN TUEASUKE.

Tun CLERK reported that he had 
received a communication from the 
Home Department, fi rwarding papers 
on the subject of the discovery and 
disposal of hidden treasure, with a 
view to the consideratson by the Coun­
cil of the expediency of extending
the provisions of lU'gulations V. 1817
of the Bengal Code and XI. 1832 of
the Madras Code to the whole of India,
including the Preside\icy Towns.

8iu BAKTLE FRERE moved that
this commuuicatiou bo printed.

Agreed to.

WRECKED 150AT3.

Mr. ERSKINE presented a com­
munication which ho had receivod frotn 
the Bombay Oovernment, and moved
that it be nferred to the Sielect (\mi- 
niittee on the Bill “ for the preservation 
of- property recovered fron> wrecked
boats.”

Agreed to.

LAN D FOR I'UBLIC I’ UllPOSES.

Jin, FORBES presented the Report
of the Soitct Committee on the Hill 
“ to amend Act VI of 1857 (for 
Iho aeijuisition of lau<l for f^tblic 
purposes).”

Sir Charle% Jackton

STAMP DUTIES.

M b. BEADON moved the first read­
ing of a Bill “ further to amend Act
X X X V I of 18G0 (to consolidate and 
amend the Law relating to Si amp 
Duties).” He said that, when ho had 
the honor to lay before tlie Council 
the Bill for amending Act X X X V I of
1860, which was afterwards passed inlo 
law’ as Act X L  of this year, ho had 
endeavored to explain the reason 
which made it necessary to defer the 
operati n of Act XXXVJ of 1860 i»
respect to certain classes of docuinen(S) 
and he had shown that this postpone'
ment was necessary in consequence of
some delay in preparing the stamps 
whiih were required for carrying tli® 
Act into effect. But Section 1 ActXij
I'f 18G0 was so worded as to apply 
all the descriptions of documents lor 
which Stamps had not then been prî ' 
vided, namely. Hills of Exchange,
tersof Credit, Drafts, Cheques on liaiik'
ers and others, Promissory Notes,
other orders and obligations for 
payment of money, except dralts 
orders on demand ; a n d  t lus to '
pone the operation of the Stamp A*; ’ 
if exercised at all, must bo e x e r c i s o d

respect to all tlio descriptions of
ments mentioned in that Section. ^
Oovernor-tJencral in Council c o u l d

postpone the operation of the "j
regarded some of those d o c u m e n t s ,  **' 
at the same t iT u e  allow it to come 
force IIS reĵ arded others.
terviil, bt'lwceii the passing o t  Act  ̂
oflKGOandtho present time,
h'ul been proj)Mred for all the ‘
monts mentioned i n  the S e c t i o n

did not recpiire adhesive Btamp"i 
is to say, for all exeei)fc Foreign _ 
of Exchange drawn out of Jndn*̂  
the adhesive Stamps for tlic**-' 
hiul not yet been r. c e i v e d  jjiH,liiut not yet l)een r. ceiveu , JjiH.
land. The object, therefore, of '
of whii h ho now had the
ing the lirst reading, was to » jjt
Stamj) Law to take rtl'ect ^
January next in regard to all
of documents a b o v e m e n t i o n e  t y ,i t

Foreign Bills of ExchaiigJ’ Vjover'"̂  ̂
of India, and to give to the g„ic 
fJeneral in Council the I’*’". , ju ff'
Jiend the o|)eration of tl.o .jj tl“^
gard to tluM do<uuieuts>
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ailliosive Stampa wore received from 
Kiiolaiul.

ltila(^^0(n siigKoated to liim tliat 
tlie prepent opporlmiity might bo taken 
to iiineiid tlio 8tan>p Law in other 
respects in wiiioh it had l)ci'n ti'ou^iit 
defectivo. ]}ul as it was his intention 
to move the suspension of t!io Stand- 
ding Orders, in or ler that the Hill 
might bo passed through all its stages 
to-day, ho was unwilling to introduce 
any subject that mi;lit lead to a 
diseussion.

Tiie l$ill was read a first lime.
TSlii 15KAD0N moved tliat the 

Standing Orders I'o Buspendeil, in order 
tliat the Hill mighi pass through its 
Remaining stages forthwith. It was 
absolutely iieeessary tiuit tlu' Aet
*liould be ])assed int > law belong the 

.launary next, and the ))rol)al)ililv 
'vaa that tlie Council would not again 
•iieet before that date.

Mu. lIAIilNOTON seconded the 
^lotion which wa< put and carried.

Mu. HK,\l)ON moved that Ihe IJill 
'•e read a second lime 

'f’iie Motion was carried, and the 
” ill read n second lime 

Mu. Itl'MDOX moved that the 
 ̂**uncil ri'Holve if-st'It’ iiilo ;i 

the Hill, 
greed to.

. I'*'e Mill pnsNcd ihrougli Committee
lit anil ndmcnt, anil, the Council

'nving resumed if« Billing, was re- 
l>"r|(>,l

in^ADOV then moved that ilie 
read a third lime aiui passed. 

'I'e Moli<in was cai rieil, and the Hill 
a third tim-.

CIVir. I'llOCKDUHK.

W ** ' ’ •■'HINflTON moved the first 
i,f I '*’ 1̂ o|' a Hill “ to am nd Act VIII
of (for Hiriiplif\ing the I’rocediire 
,.,.,,"'.^<>urtH of (̂ ■vil .liidicatiiro not 
'l()i! by Ilo^al Charter).’’ I"

H(ii, I''"’ iiiinidnction of this Hill to 
^  Cod(M)f Civil Procedure eon-

Uvciv • f ‘'f '’" " ’P'"'''-
i ‘ lint \ '*

*iiin ' fp'called for any npolopry from
diHiciilly of framing fa'S

*bould iiH'ot every caso for wliicii

provision was intended to be made,
whicli alionld bo perfectly clear ia them-
Bclve.s and leave no doubt as to their 
nieaiiing and as to the intention of the 
fram(>r«, and which should at the same 
tim*̂  be ciipable of easy execution, was 
well known to all who had any practi­
cal acquaintance with tlie science of
legislation, and wa« abundantly attest­
ed bv (he I umerous declaratory Acts,
find Actsto amend former Acts, which 
were to be found in the Statute Rooks.
This diflicnlty was snlFiciently great at 
home, but it was increased a hundred 
fold h re by the vast extent and the 
character of the country over which 
fndian legislntion extended, the vari­
ous r a fe s  and classics in every stage of
civilization which tliey had to consider,
and the want so frcipiently found to 
exi tof proper Hgents to administer tlie 
laws whi<'h they passed. It wns this 
want which so often obliged them to 
impose restrictions, rendered necessary 
to prevent the law from being abused, 
but which tiny would gladly avoid if
they could safely trust more to indivi­
dual disci'ctioii. As regarded Codes 
generally, he believed he wa-i right in 
sayicg I hat few Codes had been passed 
which had not r(>qiiired constant revi­
sion ill order to cure def(>ets which ex­
perience in tiieir working had hrought
to 1 ght, and if he « a s  not mislaltf ii, 
•some of the American Codes contained 
an e’ljiresM provision for I heir periodi­
cal rcvi.̂ ion. The Code of CiviJ Pro- 
cediiri', \v' ich «as passed by tiio Coun­
cil Iasi, year, would, no doubt, ocea- 
siiinally nNpiire to be sulijected to tli« 
Hanv' jirorcss, b’lt he thought that the 
tim- I'ftd n tyet a rived f r a  general 
revision of that (-ode, and ho was happy 
to be able to adii that, so far as )io 
knew, no necessity for such revision 
cxistelot present. Tt seemed proper
that he should here advert to the two 
Acts wl'ieh had alreadp been pas.sed to 
iinieiid Aet VIII <>f 1859. Neither of
tl’oso Acta toiichi'd t ''0 general prin- 
ciphM of the now Code, and the same
remark applied to a great extent to
the aiiiendnientfl now proposed. The
object of tho first of the Acts just
referred to was to give power to two 
Judgi>s of the Suddor Court to dispose 
of reguinr and spocia! appeals, in­
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stead of requiring tliat evory sucli
nppeal should bo heard and determined
by 11 boiicli consisting of not leas than
tlirco Judges. The second Act follow- 
t'd nntnrally on tlie passing of the 
liill for establishing Courts of Small
Causes beyond the Presidency Towns,
of which it at onn time formed a ])art,
and provided that no special appeal
should lie to the Sudder Court in any 
action of debt and the like, in which 
the amount or value of the property
in dispute did not excced the
euin of 000 Knpees. It was a princi­
pal object of this Act, equally with 
that of tlie Act prcvious'y passed, to
adbrd relief to the Mudder Courts of
tiie IJoncal rresidci cy, tlie state of
w hose iiles rendered it qu to impos­
sible for those Courts to dispose of
the bn»ine.<i9 brought before them with
anything like reasonable d(;spatch.

Hcforo proceeding to notice the par­
ticular amendments in Act V lll  of
1859, which were now [)roposed, ho 
would,with the permi. ŝion of the Coun­
cil, make a few remarks on tlie subject
of the working of the Code contained
in that Act. During tho recent recess
of the Council he had visited some of the
most important stations in the North-
■VVestern Provinces, and whenijver
the opportunity offered, he had gladly i 
avai ed himself of it to di*cuss the pro- 
vi.sions of the Code witii tho JudL'es,
Covenanted and Unrovenantcd, whom 
he had tho pleasure to meet in the
course of his travels, and with the peop'o
themselves—amongst these were somv
natives of rank and several influcnl,ial
bankers and landholders. '1 ho Sud- 
dtr Court at Agra, where he remained
some time, kindly admitted him to a 
conferenct', at which the Court went
ov(>r witli him those Sections of the Act,
upon tho construction of which a 
doubt had or whicti a|ipeareil to
tli6 JiiilgoB or to himself to call for
amenduM iit. Ho was also p(«rmitted 
to .'•lo till' reports auhmitted by the
Distiict Judges subordinate to the 
Ceurt on the workim; ot the new Code,
and he wished to take this opportunity
of expressing the obiigatioi.s under
whicii lio felt himself to tho Judi;e8 of
the Sudder Court at Agra for their
courteiy, and of thanking them for

J/r, Uarington

much valuable information which he
had found of very ureat use in prepar­
ing tho present Bill.

From the Sudder Court downwards,
there appeared to be a very gener.il
concurrence of opinion as to tho vast;
superiority of tho new Code of Civil
Prncedure over tlie Code whoso place
it had taken, and as to the satisfac­
tory manner in which tho Code was
worlfing. There was scarcely a dissen­
tient voice. Judi’es who differed ma­
terially on other important jwints
connected with tho administration of
Civil Justice in this country, all a:̂ reed 
that the ninv Code was a great suc­
cess, that it had fulfy answered the 
purposo for which it was introduci‘<I, 
and that it had conferred a great boon 
on tho country and on tho people.
One Judge reported that tho Act
operated bei eficially; that it provide')
for greater despatch in tho disposal
siiit.s ; that it cheeki d fraud, admittcil
of satisfactory justice b(?ing done, am* 
tended to lessen litigation. Anotli*'*'
Judge declared that tho Act had gi''*-'" 
universal satisfaction to the Judge and 
suitors. Another Judge bore tesH'
mony to the jieciiliar suitability
adajitafion of the Act to the wants *’
the coiiiitry, and declared I'tiat it
both time and money, in proofof " I'f '
he had furnished a statement
showed that, while under the ohl
dure the average time that suits >'''."'“'1̂  ̂
ed pendinu: in his dî ‘ t̂ iet was >'• 
Judge’s Court ft monthi and (
in the Principal S u d d e r  A m e e n ’ s ^

10 months and 7 days, and in the 0 
Courts of the Distiict 7 nionfl'*
days, under the new Procedure 1
only 2 months and 2U dayŝ   ̂ [ 
Judge’s Court, nml in the „rt(t
Sudder Ameen’s and Mo 'iisi/lH .
it was only one month and -̂ 1.5
and that while und r the old nt
tho costs of twenty-five j,3.0t
random, smounted to HupfP* j,jit»
the costs of tho same number 0  ycc-
t'imilarly taken, under the »>’
dure, Hinonnted to only Hu|h’"* ,j'̂ ,iii'
very much less than one-ha
mony no less fivorablo to
of tho new Code of Civil
was to be found in the
Indigo ConuniiBion which

ti
»li0
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sittiiip;. Iti pnragrapU 147 of their re­
port the Comiiiis-iioMerH, one of wli 'in 
w:i9 a very distinguished Member of
the Punjiib Civil Service, aa'd : —

“  As rc/?nr(ls tho working o f the now Coila 
o f  Civil Prooeduro, \vu Imvo tho opinion of
*omo pliintoi's tlirtt it Inn ali'cinly ^Iiortened 
dolny. I’ revioua to tho^)iis.<ing of tliis Corto, 
tlie groat doliiy o f tlic linv wius ii just ciwse of
corupldiiit, and \ya have no cioubt tliat planti'rs 
Wcro deterred by tlio cKpeUHO and doliiy fionj
Bookin'' rodrcsH in a proper manner. \V« 
Iwva cxjiinineil Mr. f. iutonr, n Jiidgo o f larjjB 
exporienpo, on thi.s particular iioiid, anil it will 
f>o Kuon from IiIh opinion that, if tho Mooimilfi 
are not ovcrlnirdaueil ami can konp tlu'ir liliM 
clear, ihn prooodnro may bu oxpeotcd to work 
almost like timt o f a Small Cause Court. Th it 
"nch a deslralilii rosnlt can hii offactod, wo li.ivo 
Uo reason to doubt, and if io, tlia jilanwrs
Will liave a Hpeody nuiaiis o f  rcoovoring tliuir 
juHt diiCH, and establishing tlieir rijjhts in all 
Cases wliero real property ii not involved, or
B-n lii'rodltary niirco^iihn is not dl>ij)nt«d. A
(CUnce at the CihIo will show thi.i. Suppoiis 
One pcr.<on to sue another for dclit, for l)i'«;udi 
•if Hiinple contract, or for damaj'o'i done to
Crops, t is clear ihit niider tho new (^)de the
plaint, describing the canto and ori;;lii o f  the 
'ction, and tho remedy jir.iyod for, can Iw coin- 
I>rined in a few linoH. The dufendant it not
Called on 1 1 put ill any wrltti'ii defcnco ; he i.< 
*vcn forbidden to do so : hi.s lunwnr, which in 
'"  niy iiHiaiii'cs would be a simple dfnial, is to 

collated from his own lips or from those
J'f his oonntel, by the prc.sldiiig Judge. No
‘®cal iuveslinui,ioii can bo necessary in Huch a 

and a s .. wjn as tlio H'iinesws o f tho p.ir- 
•^'•canbe brought Into Court, I ho cisi'm ay
I heard and decidcil, and txeciilion may f»l-
“ w a diM'.rco. It is peiliapttoo iinioli to expect
‘‘ ‘ t all oauHC of complaint iind all delay
.'’ ’’ 'lid be at onco raiiMVinl by tho new proce-

Hut if ihe above jirovlsioiis are honotlly
"fki'd l,y competent .liiil;?i'<, not ovarbnrden-

l' " ’hh arniar*, and if  the aj>|«)llate ( ’ oiirtii 
fj'*® leiHuro U) taku up appwiU as lliey liooomo 

daeision, it is nuile clear that Ruit\ 
'cr than sniti for m l  proporty, ni iv become

|̂. •'itnmary as tho nature of ihinK-t " i l j
ot as the most eager iuitor could wish. “

had laid hI i-oss upon tlio
in7 )"'’  *'‘ '“ 0 wliicli iiad boon (•'t'octod
jj ‘ ‘'e duration o f units bĵ  tlio opera-
()IV Code, bi’causo Hi>ino

C"'iNi<lor/ibl(> judicial
Q j '  **''1 t'x )reHBod ihoir bi'liel tlial tlio

|)(-rpotuato all
VI,f t'b(» obi nvHtfin. I'll'' n^portH
‘  bad ([noted Hbo»("'

L

V ’  ̂**'*d (|uot(!il Hlio ĉu (bat tlio 
liiHi,, '‘ I' I’ ll of theHe odiiTrs li'id not

f '‘ ‘"I '•"‘ ttlio b(diof ('xprfMcd by

them, Ihe very favorable testimony 
which he had thus been able to bear to 
the working of the new Code would he 
was sure, bo very gratifying to the 
Counci}, who had expended so much 
labor, time, and thought on this 
important law.

Ho would now proceed briefly to 
notice tho amendraerita proposed in the 
present Hii).

Tiie fir.st alteration deemed necessary 
was in Section 23, to which it was 
proposed to iidd the words “ within a 
period to be fixed by the Court issiiino'
the process.”  I To should not have 
considered this addition of sufficient 
importance to bo made at the present 
time, were it not that a now Section 
was thought to be necessary in a 
subsequent part of tho Act in connec­
tion with which the words proposed 
to be added at tho end of Section 23
seemed to be required.

A question had been raised as to
what was to bo done in the event of its
being discovered on the day fixed for a 
defendant to appear and answer that 
the usual notics had not been served 

i ori him in consequence of tho failure 
I of tho plaintilF to deposit the sum re­

quired to defray tho cost of issuing the 
' same. Ho understood that a majority 
I of the Judges of the Sudder Courts at 
I Calcutta and Agra, and tho Sudder 
j Court at AEadras, had hi'ld that such 
; omis!<ioii on tho [lart of tho plaintiff

consti'uteil a default, warr.inting the 
di.siiiissal of the suit. On tlio other hand, 

i it was e o i i t e n d o d  that the Code made 
! n.) provision for the dismi.ssal of tlio 
i sii t unilcr tho circii iistancps stitcd,
■ and that, eicii sufiposiny; the view taken 

by the Jiid (Mof the Hengal and AJa- 
<Jra« Sudder Courts to bo correct, it
very clear tli;»t tho rule as tojudgmetits
against plaintifls by default lor non- 
appearance contained in a later Section 
of tho Act, which was tho only ruie in 
the Code in respect to defaults by
plaintilfs, did not apply. A
would bo foiind in the present IJill, 
which would remove all doubts on the 
point, and, with the words proposed to 
bo ft'lded to Section 23, would give
tho Courts 0 c lea r  ru le for th eir

guidance.
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Tlie next alfcoration prop isod was in 
Section 274 of Act VIII of 1859.
That Section allowed of a party arrest­
ed under a arrant in execution of a 
decree for money to remain, pending an 
enquiry into liia circumstances, in the 
cnsto ly of the oflicor of the Court
cliar^ed with the service of the war­
rant, on hia depositing the fees of sucii 
ollicer. It had been pointed out by the 
Sudder ('ourt at liombay tliat the 
Section did not autiiorise tlie levy of
any fees whicli were not jirevioiisly 
leviable, and that the Clause in tlio 
Section respecting the deposit of the 
fees for the Court’s olUcer was, conse­
quently, at present, inoperative. A few 
words proposed to be inserted in the 
proper part of the Section would cure 
the defect pointed out by the Sudder 
Court at Bombay.

Section 2 8 . 3  was the next Section 
wliich it was cousidered rccinired to be 
amended. The amendment proposed 
in this Section was a very important
one, and might bo regarded as aflocting 
in some degree tha principle of thiit 
part of the Code to which the Section 
related. The Section declared that all 
questions regarding the amount of
mesne prolits and interest, as well as 
sums paid in satisfaction of decrees,
should be determined by order of the 
Court executing the decree, and not by 
separate suit, aiul that the ord(>r passed 
bv the Court should be open to a])peal.
Hut while the Section, ns it now stood,
allowed an appeal in H'c comparatively 
Binall matters described in the Section,
it made no provision for an nppeal in 
many more important matt>'rs wliich 
constantly came into di8|)ute between 
the parties to a decree in the course of
the execution thereof, and the Sudfler 
Court had lield that, under i|ih terms 
of Section 36 J of the Act, no appeal 
could be allowed in respect of such 
matters, however i-rroneous or unjust 
tliB order of the Court of first instance 
might appear upon the fa e of it.
Suppose, for instance, the Court below
rcfuned to execute a decree as barred ; ..i..-.. ... uitu'""'.
by lapse of time though the application j present IJill, and, tln'fofcre,
was clearly within 11p« period of limita- ! the Hill would i n c r .  aso U'*’
tion, or rejected an application for 
elocution on anyotlier ground oijually

Mr. Harington

untenable, or suppose tiie Court to de­
liver over either a larger or a smaller 
quantity of land than had been decreed,
as none of those cases would (all with­
in the scope of Section 283, as it had 
been construed, the aggrieved |)ar;y 
would have no rnmedy— ho could not 
appeal from tho opder and no new suit 
would lie. llo (Mr. llarington) did 
not think that this could have been 
int('nfled. It had been argued that 
tho words “ or tho like” whicli were to 
bo found in Section 283 were sullicient- 
ly wide to cover all such eases as those 
su()poRcd, but tho Siiddijr Court had 
hehl that tho words in question must 
have been intended to apply only to 
matters of a similar character to those 
just before described. A very strong 
representation on tho subject had conio 
up from the Sudder Court at Agra,
and a petition luul been roroived fi’om 
Madms, prnying for an alt ration ol
tho law ; ho had reason to know that 
tho Sudder Court at Calcutta con­
curred with tho Sudder Court at Agra 
in considering the Section, as it wfi>̂ 
now worded, too restricted, and that, >'* 
order to prevent great injustice fro'"
being dono, it should bo e n l a r g e d  fO 
as to embrace all tnatters arising ou 
of tho execution of a decree as be­
tween tho parties, not being matteî  
tho orders in respect to which 
left by law to the discretion o'  ̂
Court executing the decree. A
had been introduced info tho 
ed Hill in accordance with 
Hut in order to prevent as 
possiblo groundless or vexatii'un 
peals or npiieala preferred siin[il/
gain time, it was p r o p o s e d  tha 
npnellate Court shou d have p<>"'‘' 
reji>ct the api>cal without """'"’”11 Jt’ 
tho opposite party, if, on a yp,|,.r
tho petition of apnenl and of the 
appealed against , it shouM 
to question tho eorr<>ctness o* the <
This power would ho ex('rcii|''‘ jt
in cases falling under the ‘
now stood, as in tho canes "  . tl><’
become op(*n to ftppi'ftl

appea's, it was hoped pd ^
of summary n'jection pr< i
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given to the Appellate Court would 
act U9 a countorbalaiice and prevent 
any great addition t > the actual labors 
of the pn'sidiiiK >Iudge, besides oper­
ating beiK'licially in other respects.
A Section followed g'ving the beiiellt 
('f th« now law of appeal on certain 
conditions to partii s wiio might have 
ajipealed from au order i)assed in 
execution of a dcereo under the law 
now | roi)oHpd, had it formed ]>art of
the Code of Civil I’rocedure aa it was 
passed, but «!ioso ajipeal under that 
Code, as it now stood, could not bo 
heard.

The next al'eration considered ne­
cessary in tho present law was aluo 
one of some importance, llwaafonuil
that a large number of npplieat ons 
lor fi|)ccial nppval was presented to 
tliK Suildcr Court, which wi're n̂ t only 
not drawn up in tho inanner preseribi’d 
by Act V II1 of 185!), but which, not-
'vithstiindiu'j: the restrictive character 
‘>1 the law, showidlio ground on wiiich 
a special appeal was admissible. In 
•*0- 0 instances this arose, no doubt,
jc< m i:,'uoranci', but in the great ma-
Joriiy of o;is(!8 it wat Bupp sell that th(! 
<iinrcgiird of tlio law was wilful, nnd 
|-lu»t t'o»ohject wa< to gaiu lime, or 
1* an order could be obtained for stay- 

till' exeeulion of tli.< decree pcnd-
'•'K the deci-iiMi of the appcl, to forte 
]'*'e .-lueces-tful paiiy in tho C urt 
“'•low intii a com|)r"mise. 'I'he Sudder 
'■•'tirt at Agra held that no power of
’" ‘tnuiary rejccliou cxisled in sU' h eases,
' " ‘I timt a I (ho tonus must bo g ne 

Tough, imdiidii'g thu suuunoniug of
n'spoiidfiit, hcforo the a|)jdication 

l)e calh d up in tlio sum" manner
'1̂ tbo api ellant hail compl'cd in all 

j M'eets with tlui n’i|iiiri‘iiients of tho 
4 ' ’ eon.seijuenco ■ f which waseonsi-
Ĵ.'fablo delay in tho linal <lctcrminat:on 

j '•bi'ease, an unnecessary encumb r- 
"• the fill) of tho Sudder Court, Hiid

''l-ji'-H
fo r 'l" '"  ** f " that tho applii'at on

()|,lj ."*'‘‘ '̂'eiiicne(f and expense to llio 
To remedy this it was

i

L

a|)|„.„| l,„ miiiimurily
.",'lbout summ oning the re- 

b()|, on tlid (jico o f  tho np( lica-
'*** ground within the

tin. imy appeared, and that

the order of rejection nnght be passed 
by a single .lu'ge of the Court. IIo 
had ascertained from tho Judges of the 
Sudder Court at Agra that tho Section,
amend(jd as proposed, would quite meet 
their views and remove all objections 
to tiie law as it now stood.

An opinion .seemed to be entertained 
in some (jiiarttrs that the present Code 
liad raised up obstacles in the way of
the speedy disposal of ap])lications for 
special appeal which did not exist un­
der the f rmer Code. Jle thought Jhat, 
if tho two C< des were compared, tho 
result would be to show that this 
opinion was erroneous. The new 
C"d(! certainly took atvay no p 'wers 
frevi ii.-ly possessed by the Sudder 
Court ill disposing of applications for 
special appea', and it imposed no new 
forms which should cause greater delay 
ill pa-iHing final orders on such applica- 
t'ous. On tiie otiier hand, it had re­
moved three grounds of special appeal,
nil one of whiidi at least tiie fjreatest 
number of special appeals was admitted 
under tho old law, and it had done 
away with the double sitting which 
almost iiiV'iriabiy took place under that
law, as a matter of necessity, wlien a 
sp<?(‘ia' appeal was admitted,and » liether 
tho appeal was admitti'd rr rejected, it 
allowed of tho case being dis|iosed of
at a single sitiing. Ho was inforiiiod 
that this was generally regarded as a 
great im provem ent upon the old law.

Lastly, a .Section AVas proposed
whic'i declar d that, when the land
sold in e.'ci'cufion o f  a dccree waa a
stiare oC a j»'ffe<’(laree ( slate, paying
revenue to  (iiiverniiiciit as d lined in
.Scftioii I I  A ct I  o f  1815, i f  the lo t
sliiMild have been knocked down to a
><(ranger, any co-sli.in 'r other than the
judgm ent debtor, or any otiior member
()f ihe coparcenary, might claim to take
the Bhfiro -old at tho sum at which tho
lot WHS knocked down. A ct I  of l8^5
a d m i t t .  d a iijht o f  pre-emjition when
tiie sale o f  a share o f  an e-fate, such
as was described in the Act, was inado
in satisfaction o f  ini arrear o f  revenue
and under a Circular Order o f  the W es­
tern Sudder Court, which that Court
was empowered to issue by another
Act wiiicli had virtually repealed
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by the new Code of Civil Procedure,
the right was extended to snles nia<)e 
in execution of decroi s of Court. The
Circular of the Sudder Court h'dof
course become abrogated with thp Jaw 
under the authority of which it was 
issued; but as it siemed desirable, witli 
reference to the peculiar ciiaracter of
the estatfs known as putiecdnree in 
the Nortii-Westeru Proviuces, to which 
the application of Act I of 1845 was 
almost entirely restricted, that the co- 
shargrs of such estates should continue 
to enjoy the privilege of pre-emption 
in the caac of a sale of a share of the 
common estate under an order of
Court, tiie Section, to which lie was 
now referring, liud been introducid 
into the Bill.

In couiiection with tin's sulject, ho 
wished to refer to another (juestion 
which liad given rise to niucli discussion,
namely tiie expediency of prohibiting 
by law the forced sale of real ancestral 
j)ro|>erty in execution of decrees of
Court. A law to this effect was strongly 
advocated by some of their ablest and 
most experienced olHccrs and by many 
respectable and intelligent natives,
and he was bound to confess that what 
he had lately heard had rather shaken 
the views which he had previously 
held on this most important pubject.
In introducing a Hill in the early part 
of the year 1858, to facilitate the re­
covery of property of which possession 
had been wrongfully taken during the 
mut'iiy of the preceding year, lie 
observed that

"  it wan the opinion of sovornl oM lui I ox- 
pericncod ofllcem, tlmt in nllowiiig tlio coiii- 
pulaory sale of Iniid ill rniti.ifuciiDii of inoiiey
dcrreoD, wc had nctcd iitiwiscly, bikI without n 
duo to native feeling and riiNtoni. It
WHS iillogcd thut the jiracticc, if not ultoKellier 
unknown in Nntivu 8lntes. wim r.iroly, if cv<t,
resorted to in them,’ iiiid the frotiucncy with 
which micli »«!<•« h*d tiikcn pince imdiT oiir
lyNtcm, will mill to Inivo niiidi) our rnlu very 
unpopul»r iinion;;. t̂ the ()oopjo. It wji* ala« 
objected thut by removing tho old landhuldrrs 
from the podition whicli they had so Ion); hold,
we lind deprived ourselves of the siipi>ort 
which thrjr were »bIo to ntlord ni in timt-ii of
troiiblo, inch as we hud liitoly pniweiUhrunKh ; 
aud tlmt the now men, who hud taken their
places, hnvintf no locnl innucncc and IminK 
looked npon with dislike by tho old pro­

J/r. llarinyton

prietors and the ryots generally, were elements
rather o f weaknoss than of strength.”

The subject had continued to occupy 
liis earnest attention, and after much 
consideration, tho conclusion to which 
ho had come was that it might be ail- 
visablo to give the lociil Governments 
power to declare in any part of the 
I’erritories, subject to their authority,
that real ancestral )roperty should not 
be liable to be sold by order of Court
in satisfacti n of a debt incurred after 
the date of tho declaration, unless t' o 
property should have been expressly
hypothecated to tlie judgment creditor 
as security for tho payment of the 
money. 'J'he (juestion was one of very 
great difllculty, and it had better per­
haps be separately considered. A paj er 
had recently been communicated to the 
Council, by which they learned that 
the llonor.ible tho President of tho 
Council hud been asked to bring in a 
Bill of a somewhat s*tnilar character in 
rt-spect to grnnts made to persons as a 
reward for servic s rendered during tiio 
miitini's. The subject he iuvd been 
discussing might bo cons dered at tho 
same time as that Hill. Meanwhile,
ho might men'ion thut mncJi benefit 
had resulted from the intr ifuction into 
the new Co<le of Civil Procedure of the 
rulo which required that, whenever a» 
Est ite was ordered to bo sold by tli« 
Collector in satisfaction of a decree foi" 
money, a refert'nce should be made to 
the Collector, with a view to some ar­
rangement b(‘ing entered into, if possi'
ble, by means of which tho judgment
debt might be satislied without tii<’ 
necess fy of a sale. 'I ho effect of thi* 
rule had been to |)revent a large iiun'J 
her ofsahfs, and the practice wuHfouiî  
to give general satisfaction.

He had now explained the varioi'* 
amendments wliich weie coiihi'̂ er*'" 
immediately necessary in tho new CoJ® 
of Civil Piotiedure. Homo verbal **' 
terations ni’ght bo called for in 
tions not noticed by him, but tlK-'* 
could be consitlered, and, if f̂ ouud nccc*' 
Rtiry, introducetl in (Jommittec.
instance, the Sudder Court at HoinW
had pointed out that in tho lirsi
of Section 33, taking that Scctî *
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in connection witli Section 12, tlio 
disjunctive coiijuuction “ or” Iiiid been 
wrongly used instead of tl>o eopuhuivo 
conjunction “ and.” ilc (Mr. lliiving- 
ton) dill not feel sure that t)io Siidder 
Court at Uoiiibay was right. x\t any 
rate he waa quite confident that tlie 
iutentiou of tho Section was clear, and 
could not bo misunderutood—but of
course he could have no possible objec­
tion to tho substitution of the word 
“ or” for “ and” if the fornu>r word 
were considered the nioro nucurate of
tlie two.

Mr. llariiigton concluded by npolo- 
gizing to tlie Conncil for having occu­
pied b o  much of their time with thcso 
remarks.

Tho Bill was read ii first tinio.

I'LOaaiNO.

l\lu. ITARINGTON moved tho se­
cond rending of tlio liill “ to provide 
or tlio piinishniont of Uoggiiig in 

cerlnin oases.”
Srii CIIARLES JACKSON said ho 

Would nsU tho llonorublo AlenibtT to 
po8ti)ono his Mo'iou on two grouuiis.
The first was a personal î round, name­
ly, that from tho pressure of his du­
ties in Court, I'o hiid not hiul linio to 
(?ivo tlio mutter th»t attention wliicli 
H dt'sorved. 'Dio seeoiul wiih tliat, as 
*ho learned Chief Justice, who had 
'lovoled 80 uuu'h care upon tho I’ciial 

v(i l> which this Hill 'vâ « ]>ro- 
!>' >ii'il to he incorporated, was »b-eiit,
•'0 (Sir Charles Jackson) was desirous 
*•'1 hav<> liis usHietauco in tho coimidera- 

(if Uie nn'rtsiire.
Mu. 11AlilN('.'I'ON said that ho 

'■o'lld have no hesitation in acceding to 
reijuest of tho llonorable and leiirn- 

d̂,Iii(|jr(, lur (lie postponeiiieiit (>f(ho 
•'lotion fi.r the second reading of this 
” 'il. In referet'co to the second 
j'’’''"nid, ii|on which till- lion rahh’ and 
’''»ri|(.,l Ji|ili;e liad put hî  iipplication,

(-Mr. ilnringfon) might Ik' pi<rmit- 
J-'dtii iiK'iilion that, as soon ho iii'ard 

the 1 loiiornlde anil h'ai ned Vieo-lii.Hwi,..-- ■ . .'̂■'■•'idont might not bo present at tiio 
""tiiig of tlio Council to-day, lie 

to him and ollered to postpone 
*** Motion for tho Bccond rending ol

AOMTVrSTll.ATro f̂ OI’ .7USTrCR-is TIIK 
Sl'J 'itliM K  ur»LruT (fjO M B A Y).

]\Jn. EIJSIvlXE moved tho second 
reading of tho Hill “ for the iniprove- 
meiit of tho administration of fJustice 
and despatcli ol' business in tho Su- 
jiremo Court of Judicature in Bombay.”

'I'ho Motion was carried, and the 
Bill read a secoud time.

RAILWAYS,.

Mu. P0RBE3 moved that the Bill 
“ to amend Act XVIJI of 1854 (re­
lating to liailways in India)” bo read 
a Oiird time and [lassed.

Tho JMotion was curried, and tho Bill
read n third time.

w d

)-

!t

the Bill. ITo quito agreed with the 
Iloiiotab'e and learned Judge that, 3r 
iis this Bil was intended as a Sup! le 
plement to .the Indian Penal Code 
whicĥ  had been carried tlirough 
the Council by tlie Ifonorablo and 
learned Vice-President, it was very- 
desirable that the I!ill should he read 
a second time in his jiresonce ; hut tho 
Honorable and learned Vice-President,
in reply to his (Mr. llarington’s) note,
had begged him not to delay tho Mo­
tion, as he should be sorry to have 
niiy biisinf'ss delayed on his account,
llowi ver, as he had already said, he 
was quite willing to accede to tho 
Honorable and learned .ludge’s re­
quest, and I'o begged then fore to pio- 
poso tiuit the Motion for tho second 
readiii"’ of tho Bill bo allowed to 
stiind over until tho next Meeting of
the (’ouiicil.

Tho eon.?ideratinn of tho Bill waa 
accordingly postponed.

KOniLCUNJJ DIVISION. ■

Mu. HARINOTOX moved the 
second reading of (1m Bill “ to remove 
certain t acts cf country in the Eohil- 
cnnd Division from tlic jurisdiction of
tho tribunals established under tho 
genenil Hemilations and Acts.”

The Motion was carried, and tho Bill
read a second time.
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RECOVERY OF llENTS (BENGAL).

Tho Order of the Day beinp; read 
for the third readiu" of tlio Bill “ to 
ameud Act X  of 1859 (to amend the 
law relating to the Keeovery of Keut
in tlie Presidency of Fort Williaiu in 
Bengal)”—

W k. s c o n c e  said that, before 
tno'ing the third reading of this Bill,
he would ask pormissiou to recommit
the Bill to a Committee of the whole 
Council. The Council would recollect
that last Saturday a change was mado 
in tho lirst Section, intending to bene­
fit certain classes of suitors. The 
object was to allow parties, in whose 
cases tho ordinary period of limitation 
might have expired between the pass­
ing of Act X  of 1859 and the present 
time, a further period for prolcrring 
such claims. It was meant to give 
Buch suitors relief, so that the period 
unexpired at the passing of Act X  of
1859 sliould still run on after the 
passing of this Act. lie simply pro­
posed the introduction of the words 
“ reckoning from the passing of this 
Act,” after tho w'ord “ or” in the 8tli
line of Section 1. Without these 
words the time might bo reckoned 
from 1st August 1859.

Agreed to.
The Bill passed throngh Committeo 

after tho above amendment, and, tho 
Council having resumed its sitting,
was rejwrted.

Altt. SCONCE then moved that the 
Bill be read a third fime and passed.

Tho Motion was carried, and tho 
Bill read a third time.

ADMINF.STUATION OK JU.STirK IN 
th e SUrUE.MB COUUT (HO.MUAY).

Mn ERSKINE said that, under or­
dinary circumstances, tho Bill" fur tho 
imp.'ovement of tho adniinistratiou of
Justicoand despatch of business in tho 
Supremo Court of Judicature in Bom­
bay,” wliich had jjassrd the seiond read­
ing to-dayi would now have been rt'fcrn'd 
to a Select Comiijitteo. This, however,
woolJ involve a delay of some months ; 
aud eince this Bill, as tho Coui cil was 
already aware, bad bceu drawu to meet

a special and pressing emergency, and 
wa,uld not be efficacious unle.ss it was 
passed immediately— as it was a purely 
1' cal and temporary measure, and 
seemed to ho quite unoj) posed—he 
considered that ho would be justified 
in moving, at tho next meeting of tho 
Council, not for tlie appiontment of a 
Select Committee on the Bill, but that 
the Bill be tlien passed at onco through 
its remaining stages, without further 
postponement of any 'kind—aud this 
he iiitended to do.

IIECOVEUY OF RENTS (BENGAL).

Mil. SCONCE moved that Mr. Bea- 
don be requested to take tho Bill “ to 
amend Act X  of 1850 (to amend tlie 
law relating to I ho recovery of Kent
in tho Presidency of P’ort William in 
Bengal)” to the President in Council, 
in order that it might bo t r a n s m i t t e d

to tho Oovernor-Geueral for his assent.
Agreed to.

RAILWAYS.

M h, POUBES moved that Mr. Boa- 
dou be requested to take tho Bill "  to
amend Act XVIII  of 1854 (relating 
to Kailwajs in India)” to^tho Presi­
dent in Council, in order that it m ig h t
bo transtnitted to the Gorernor-Oeue-
rul for his assent.

Agreed to.

8TAM1> DUTIES.

Mk. BEADON moved that he bo 
requested to tiiko the Bill "further
to amend Act X X X V I  of 1800 ('o
consolidate and amend the law relating 
to Stamp Duties)”  to tho President 
in Count il, in order that it might b®
trans'iiitted to tho Oovornor-tienenu
for his assent.

Agreed to.

KOIIILCUND DIVISION.

M r. HAllINOTON moved that tho 
Bill “  to remove certain tracts 
country in the l^oliilciiiid Division fro'
tho jurisdiction of the f,,.
liflLed uudcr tlio Ucuerul
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and Acts” bo referred to a Select
Committee consisting of Mr. Sconce,
Mr. Erskiue, and tLe Mover.

Agreed to.

CIVIL PUOCEDITRE.

Mb. IIARINGTON gave notice that,
at the next meeting of the Council, he

would move the second reading of the 
Bill “ to amend Act VIII of 1859 (for
simplifying the Procedure of tha 
Courts of Civil Judicature not estab­
lished by Koyal Charter).”

The Council adjourned at | pnst
12 o’clock, on the Motion of Mr.
Beadon, till Saturday, the 5th January
1861.
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A r m s  a n d  A m m u n i t i o n  (Tem pom ru)  B i l l  fCouiimtanre oJ Act X X V I I I  o / l 8 5 7 >  

Standing Or»K'rs suspended . . . .
Head 1 ” ......................................................
Head 2 '’ ......................................................
Committee o f wiiolo Couuoil . .
Roiwrtcd . .

K u a i l S "  . .  ............................

Mctsenger . .  . .  ...
A s s e n t  o f  t h e  O o v e r n o r - G o n e r a l

A k p a C A N .  SfC Tcnautrim and -------------------  Ilill,
A h tic le s  ov W ab (Native Army) B itu  (AiHendment o f  Arliclet 78 and 112.)

Read r ........................................................................................
Road . .  . .  . f . .  . ,  . .
Referred to Scloct Committee , .
standing Urder luspcndcJ... . .  . .
Instruction to Select CommittM to report within one w»ck
Report o f S«l«ct Comiuittw proscutcd . •

10

C 9

7.3
C 2 3

544
M O

570
ib.
ib.

1 0 2 5

287
f.77
601
030

077
I

729
765
798 
803 
830 
803 
885
ib.

887
888 
I,

72f
ib‘
ib.
ib.
ib.
ib.
ib.

730



I N D E X. lii

A k t i c l e s  o f  W a b  (Native Army) B i l l . {Amendment of Articles 7 8  and 112.)—(Ooniinued.)
81
ib.
ih.
ib.

2 6 8

81

C o m m i t t e e  o f  w l i o l o  C o u n c i l

I f c p o r t c J  . .

Road 8° . . • • • • • • • • • •
M e B S C u g e r • • • • • • • • • ■

A s s e n t  o f  t h e  G o v c r n o r - Q o n o r a l

A h t i o l k s  o p  W a r  ( Native Army) B i l l . (Amendment of Act XIX  of 1 8 1 7 .)

S e l e o t  C o m m i t t o o  d i s c h a r g o d  . • •

A u t i c l e s  o f  W a k  (Natioe Army) B i l l . {Extension nf\01»t Article regardiny trials by
JEuropean Courts Martial.)

S o lo o t  C o m m i t t o o  d i s c h a r g e d  ■ •• •• ••

A r t i c l e s  o i '  W a r  (Native Army) B i l l  (Fwftitare of pay and service in certain cases.)
P c l o c t  C o m m i t t e e  d i s c l m r g o d  . .  • • • • . .  8 1

A r t i c l m  o f  W a r  (Native 'Army) ff iL L . (General amendment of the Articles of War for the
Native Army.)

.. .............................................................................................................  . . 3 2 0
C o m m u n i c a t i o n  f r o m  M i l i t a r y  D e p a r t m e n t  w i t h  D r a f t  B i l l  a n d

N o t e

A m e n d e d  D r a f t  B i l l  f r o m  M i l i t a r y  D o p a r t m o n t  r e p o r t e d . .

P d p o M  fr o m  M i l i t a r y  D o p a r t m o n t  t o  b o  p r in t e d  • • •'

A t t a c h m e n t  o f  T b n u r e b  B i l l .

P e lo o t  C o m m i t t e e  d i s c h a r g e d •• ••

, 1051 
1*.'85 
1289

358

B.

B k a d o n , I I o n , C e c i l

H O I ,

E m i g r a t i o n  ( / W / i  Colonies) 1025, 1061, 1 0 9 3 , 1 1 0 9 , 1 1 1 2 ,

L i e e n s i u g  B i l l

M y r o r o  G r a n t
I ’ o n a l  C o d o ................................................ 995, l o T 3 , 1 0 7 4 , 1 0 7 7 ,

Stump OiiticM (.Iwcwf/wrtf/) liill (No. 1) •• '
H tn in p  U u tioD  {Amendment) B i l l  ( N o ,  2 )

Univcrsitio* Bill . .  '•
V V ro i'k u d  lloa tH  . .  ••

o »  K x c i u k o b ,  k c.  B i l l .

R e p o r t  o f  3 c l e o t  C o m m i t t o o  p r o H cn te d

D i t t o  a d o p t e d  • .

H ' U , » o i r  E x C IIA N Q K , IfO O ND IKH , A N D  I ’ llOM W HORV NoTEJ BiLL.
Sclcct Committee discliargod

M a r k s  (> W r a » )  B il l .
R e a d  1 "

]{enU !r
R e f o r r e d  t o  S e le c t  C o m m i t t o o

SUnding O rd o n *  m m p o n d o d  . . ••

I n i l r u c t l o n  t o  S o l o o t  C o m m l t t o e

R e p o r t  of S e le c t  C o m m i t t o o

Coimuitteo of whole Coimoil..
J t o p o r t c d

H eads’

1172,
1173, 
1038, 
1311), 
1088, 
1071, 
1101, 
1281,

1271)
1010
1372
1271
1 0 7 2

1405
1282

9 5 9

267
286

3& S

362
4 5 1

1 6 0

ib.
I*.

669
594
66»
601

lii?

f



BoitndjIRT M A a m  (M adrcu) {Continued.)
Stessenger . .  . . . . •. •• •• 632
Assent o f the GoTemor-Gcneral . . . . . . . .  C89

B o t jit o a iit  M a r k s  (Straits Settlement).
Communication from Straits Oovem m CDt to be printed . . I

BRiTigii S u b je c ts .
Enqtiiry respecting amenability of ------to Mofus»il Criminal Conrti 44

Answer . .  . .  ; .. . . 4 6

It i n d e x

C.

C a I F E H . S e e  Koonch find - Bill.
C a b » a t i c  E s t a t e  (Explanation) A ct ( X V I  o f  1859).

Judgments of Madras Judges re fe rre d S e lcct  Committee
Sir C. Jackwn added to Sclcct Committee ..  . .  . >
Instruction to Sclcct Committee .. ' . . . .
Kesolntion postponed . . . • . . . .  '  . .
Ei port of Sclcct Committee prcsentotl
Kesolutiun withdrawn after dcbato
Report of Sclect Committee adopted and to bo tniiismittod to

Sccrctary of State 
Messenger
Message from Governor-General regarding di*allownnce of the Act

read and to bo printed . .  . .

C a b h a t i c  E w a t e  (Explanation) B i l l .

Read 1 ' .................................................................................................
Standing Orders raspendcd ..
Read 2° . .  . .  . . . . . . . .  (  . .
Committee of whole Coiuicil . . . .
Reported . .
Read 3 •• •• •• •• •• ..
Mcsicngcr ..
Assent of the GoTCrnor-Goncral

C a u s a t i c  E s t a t e  (Repeat) B i l l .  (Iteptal o f  Act X  V I o f  1 8 5 9 . )

R eadl’  . .
Standing Orden giup«nded
Read 2° . .
Read 3 ’ <i
Messenger . .
Assent of the GoTcmor-Gcneral

C A R I t l A O n .  See Stage -----------------  Hill.
T b e 81'A S8 B i l l .  {Amendment o f  Act H I  o / 1 8 6 7 . )

Report of Selcct Committee protentcti
Committeo of whole Council pottpunod
Committee of whole Council
Reported . . . . , ,
Read 8 °  . . . . . .
Mesicnger
Aueat of the QoTcmor-Gcncral

74
82
ib.

158
157
216

ib,
ib.

020

924
P28
932
ib.

937
038
953
903

923
924 

ib. 
ib*

952
953

2
14
43
4t
5

63



I N D E X. vii

C o m m it t e e s  o p  w h o l e  C o u n c il  {Motions for • and Uiports.)— (Conthmed.)
RIarringos {Church o f  Scotland) Dill 

Report
Port Dues ( l)n$sein) Bill 

llcport
Port Dues Hill {tvith an instruction) 

Report
Penal Code {with an instruction)

Ailjuiiriied ..
Roaumcd 
Adjoiirncil
Ucsiimoil
Adjourned ..
Kcsiitncd 
Adjourned 
Ko/<iiinod 
Adjourned
Reuumod
Adjourned ..
Remimod
Adjourned ..
liesiimud . •
Adjourned . •
KeHiiinod 
Adjourned 
]{eHtinicd 
Adjourned
UoHiinied 
Adjounicd
RoKuiuud
Adjourned • •
Henuuiod 
Adjourned 
]ioiiiimod 
lU'portod

rolioo (Vrniiltncy Townt and Straits

instruction) >•
R i 'j i o r t . .

Contructom Mill ^ V o r k m c n  H i l l

R e p o r t

Railwiiys Hill («'/M  an instruction)
J ie p o r t  . .  • •

Rent Itceovery f  Hcmjat) Bill ••
Hejiort

Htnnip Dutie» Hill 
Adjourned
Koruniod
Adjourned ••
lio^iuiuud.i

Settlement) Uill

{with an instruction)

635 
ib. 

. 535

. ib.

. 420

. ib. 

. &39

. 951 
.  993 
. 1000 
. 1017 
. 1018 
. 1073 
. 1084 
. 1088 
. 1089 
, 1090
. 1096 
. 1114 
, 1115

ib.
. 1121
, ib.
. 1125 
, 1174 
, 1175 

1170 
, 1179 
. 1180

1183
1184 
1188
1202 

1213

{ioith an
1323
1325
167
ib.

1343
ib.
ib.
ib.

276
281
308
310
899

fH)

f '

ih
i i  i"
m   ̂ -

f f i ' -

i



vm I N D E X .

C o m m it te e s  ojc w n o L E  C o u n c i l  (Moliona/or —  

Adjourned ..
Kosumed . 1  ..
Adjourned
licsuined
Adjonrned .. . .
licsuiiicd . . . .
Kcportcd . . ,,

Stump Duties (Amendment) Bill (No. 1)
Ilepurt

Stamp Duties (Amendment) Bill (No. 2)
Report

Successions Bill (with an imtruction) 
lloport

Tolls (Circular and Eastern Canalt) Bill
Hcport

Transportntion of Convicts Bill
lieport . .

Universities Bill (with an instruction) 
KejJort

Viications {Civil Courts) Bill . .
Report

and litporls.)--(Conttmied.)

C o m m i t t e e s . S e l e c t (Motions Jor - and Reports.)
Abknrco Uevonue (//en</a/) Bill

liepurt . •• .• ..
Administrator Qcueral's Bill

liepurt . .
Arms and Aniuuinitiou Bill. Ue{>ort
Articles of War (Native Army) Bill (vsith an instruction)

Hepot't . .  . . . .
Bills of Gxcliange Bill. Uopui t . . . .
Boundary Marks (.Uudran) Bill (with an instruction)

Report ..  . . . . . .
Caraatio ICstate CE.rplamtio»)  Aotniid Judgwents of Madras Judges 

Report
Cattle Trespass Bill. Report
Cbittuguug District Hill

Ropurt
t'onservaney (Presidency Towns and Straits Settlement)

Report
Cottou Frauils (liomhay) Bill. Boiwrt . .
rrimiunl I’roceduro Bill (with an iiutncliots) ,,
Debtors aud Creditor* Bill . . . . . .
Klectrio Telegraphs Bill. R«port . 1  . •
Emignut Vessels Bill ,,

Uciwrt
Kmigrotiott (French CoJoniet) Bill (teith an i/utrucliv")

Report
Kinigmtion (Mauritius, frc.,) Bill. Report
Kmigratiou (St. Kitts) Bill . .

2(!8
1288

6i
fl05

liio
llK
ll3«



i n d e x .

C o m m i t t e e s . S k i .e c t (_Motions/or ■ and Reports)—{Continued.)

Report

Report
Kmigration {St, Vincent) Hill. Report
Eudowmonts Bill (with an instruction) .,
Flogging question ..

Report . .  . .  . .
Purnickftbad Zillah Court Bill. Report
luoome Tax Bill {with an instruction)

Report . .  . .
lucoine Tax ( Amendment)  Bill {with an instruction)

Report
Imlemnity Dill . . .• . ,

Report . • . •
King of Oude Bill. Report . . . .
Koonch nud Calpee Bill . . . .

Report . . . .
Land for public piirpones Bill (No. 1.)
Lnud for public purposeii liill (N o. 2 )

Report
Licensing Bill {with an instruction) 

lio|)ort . .
Literary, Seienti/lc, and Charitable Sociotie* Bill. Re] 
Marriages {Church o f  Scotland) Bill 

Report
Minors Bill •• .
I’ liper Currency Hill 
Parsee Law {with an instruction)
I'cnal Code. Report
Penal RecogniaiancBS Hill 
Pepper Duty (Coc/im) Bill .•
Police Bill
Police {Vresidencn Towns and Straits Settlement) Bill. Report
J’ort-IJucs (/Ini/ier*<) Kill •• ••
P o r t  D u e s  B i l l . . ••

Report •• »•
Port Dues Hill. Report
Port Dues (Calingapatam and Munsoorcottah) Bill 
Railway Contractors and Workmen Bill. Report 

Railways Hill
Rei'ort

Registration of Assurances Bill ••

(Jovcrnuient
Rent Recovery {Ikngat) Bill 

Report
Rohilound Bill •• ••
Halt IJiity (Mudras) Rill. Rupert 
SiftKC Carriages Hill..
HUnip Duties H'H’ >{oi'or‘  •• 
Succo»*ion» Bill

lUjwrt

. .  1025 
. .  266
. .  609
. .  1085
..  1322 
. .  267
. .  894 
. .  648 
. .  623
. .  953
. .  611 
. .  799
. .  267
. .  318
. .  576 

2
. .  952
. .  1103 
.. 30i
.. 671 
.. 361 

4i
. 612 
. 1401 
. 1231 
.  319 
. 83
. 620 
. 1218 
. 1283 
. 953 
, 1328 

44 
. 612

324 
1283 

64 
629 

1822 
217

ladras
. . 1 8 i
. .  1219

,, . .  1322 $1
• • ..  1420

• • 2

. .  1218
.. . .  167

. .  73 It'
• • -  670



I N D E X .

CO.MMITTELS. SELECT ■ {Motiont for • ■ and Reports)— {Continued.}

Tolls (^Circular and Eattern Canalt) Bill. Report
Transpoitiition of Convicts Bill 

Ucport
Universities Bill 

Keport
Vacations (Civil Courts) Bill 

. Report 
Wrecked Boats Bill ' ..

C o s s k r v a n c y  {Presidency Towns and Straits Settlement) B i l l .  (^Amendment
X I V  o f  1856.)

Report of Select Committee prcsontod 
Committee of whole Council postponed
Committee of whole Council
Reported . .  . .  .
Read 3° ................................
Messenger
Assent of the Qovernor-Geueral

C O M V K T A N C E S  (PubUc) B iL I ,.

Communication from Calcutta Trades Amociatioii rurcrrml tu Keloct 
Committee .. . .  . .  . .

Presentation of Select Committee’s Report postponed . .  • •
Kir M. Wells added to Select Committee
Petition of Calcutta Inhabitauts referred tu Sulert Committee ..

C r e i i i t o r s .  See Debtors a n d ------------------  liiU.

C r i m i n a l  J u s t i c e  {Supreme Courts).

Motion for calling attention to Mr. Eden’s evidence bof<Ae tli« 
Indigo Commission, postponed..

Attention of tlio Council drawn to the matter

^  C o t t o n  F r a u d s  {Bombay) B i l l .

Report of Select Cominittoo preuented . . . .
Ditto ditto adopted ..

y C o t t o n - F r a c d s  {Bladvai).

I’etitioner of Mesin. Fisher and Co. to be printed

C u R R K N C T . See Paper ------------------  Dill.

C o s t o m s - D d t t .  See Pfpprr Duty (Cochin) TiiU.

C u s t o m #  D u t i e s  B i l l .  {Amendment o f  Act K / / 0/ I 86& .)

• Standing Orders suspvndud..
Read I" ..
Road 3“
Standing Orders •iispeiulcd ..
('omniilleo of whole Council
Rhpoi-UhI ., ,.
Read 3*
McMengcr
Assent of the Uovcrnor-Goncral

. .  267

. .  267 

. .  600 
699 

. .  1125 

..  1085 
,. 1290
. .  I 0O6

o f  Act

. .  269

.. 316 

.. 856
\b.

. .  899

.. 428

.. 511

156
w i
838
8lî

9.M

268
Sir

1O0«



INDEX.

D.

D k b t o k s  a n d  C k ic d it o r s  B i l l .

Heiid 1°
Hoa.1 2“ . , .
Itcfuri'cd to Solcct Committee

D i v i s i o n s  o p  t h e  C o u n c i l .

7 9 9

8 6 2

9 0 4

O n  M r . L o Q o y t ’ s  p r o p o s e d  a m o n d m o n t  in  S e c t i o n  1 o f  L a n d  f o r

p u b l i c  p u r p o s e s  B i l l  . .  . .  . .  . . 2 8

.1 M r ,  W i l s o n ’ s  a m c u d m o u t  i a  A r t i c i c  4 0  S c h e d u l e  A  o f  S t a m p

D u t i e s  B i l l  . .  . .  . .  . .  . .  . .  313
„  M r . I l a r i n ( j t o u ’8 p r o p o s e d  a m e n d m e n t  in  A r t i c l e  6 S c h e d u le  B  o f

s a m e  H i l l  . .  . .  . .  . .  . . 315
„  S i r  B .  I ’ o t t c o c k ’ s  n m e n d m e n t  in  S e c t i o n  I  o f  I n d i g o  C o n t r a c t s  B i l l  3 3 3

„  M r .  W i l s o n ’ s  n m o u d m c n t  in  S e c t i o n  I I  o f  s a m e  B i l l  . . .  8 4 3

„  M r .  I l a r i n g t o n ’ s  a m e n d m e n t  in  A r t i c l e  (5 S c h e d u le  B  o f  S t u m p

D u t ie s  B i l l  . .  . .  . .  . . . .  4 2 2  ' ^

J „  V r .  l i O G c y t ’ s  p r o p o s e d  a d d i t io n  t o  A r t i c l e  7  o f  s a m e  B i l l . .  4 2 3

II „  M r .  W i l s o n 's  a m e n d m e n t  in  A r t i c l e  1 S c h e d n lo  A  of s a m e

F iill . .  ......................................................................................................................... 5 9 1

„  M r . l l a r i n g t o i i ’ g p r o p o s e d  a d d i t i o n  o f  a  S p e c ia l  K u le  f o r  B e n j ja l

in  A r t i c l e  5  S c h e d u le  B  o f  s a m e  B i l l  . .  . .  59g

i „  S i r  B . P e a c o c k ’ s  p r o p o s e d  n e w  C la u s e  in  S e c t i o n  X XVI o f

A r m s  a n d  A m m u n i t i o n  B i l l  . .  . .  . . . .  7 2 8

„  M r .  K o r b o s ’ A m e n d m e n t  in  S e c t i o n  XXV III o f  s a m e  B i l l  . .  H
j' „  t h e  s a m e  S c c t i o n  a s  a m e n d e d  •• . . . .  ib

„  S i r  B a r t l o  F r e r e ’ s  a m e n d m e n t  in  t h e  s a m e  H i l l . . . . 8 1 4

„  M r .  W i l a o n 's  a m e n d m e n t  in  D i t t o  .•  •• . .  8 2 6

„  S i r  B . I ’ e n c o c k ’ s  a m e n d m e n t  in  R u l e  6,  S e c t i o n  X C V l  o f

I n c o m e  T a x  B i l l  . .  >t •• .•  8 4 5 'j: >;'
; „  .S ir B . I ’ e a c o c k 's  p r o p o s e d  n o w  C l a u s e  in  S e c t i o n  X X V I  o f  A r m s

li u n d  A m m u n i t i o n  B i l l  . . • . .• •• 8 7 3

„  S i r  M . W e l l s ’ p r o p o s e d  a m e n d m e n t  in  S e c t i o n  X X X I  o f  s a m e

I B i l l ........................................................................................................................................................... .........

„  p r o p o s e d  o m is s i o n  o f  C liU is e  0  o f  « a n io  S e c t i o n . . . .  8 8 5 ; ! '

|, „  t h i r d  r e a d i n g  o f  s a m e  B i l l  •• •• •• 8 8 7 '

„  S i r  M . W e l l s ’ p r o p o s e d  a m e n d m e n t  in  S c o t i o u  1 3  o f  C h a p t e r  II

I V n i i l  ( ’ o d e . .  . .  •• •• •• *•

„  I > it (o d i t t o  in  S e c t i o n  15  o f  D i t t o . . •• •• '4 .  v

„  D i t t o d i t t o  in  S e c t i o n  21  o f  D i t t o .• •• ••

„  D i t t o d i t t o  in  .S e c l io n  8 o f  U l ia p te r  I I I  o f  D i t t o  . . . . 9 9 5

: „  S i r  B . I 'o t t c o i 'k 'i  m o t i o n  f o r  p o s t p o n i n g  c o n s id e m t io n  o f

S r h a l i i l e  B  in  t h e  l . i c e n s i i i g  B i l l  . . •• •• •• 1 0 4 8

M r  S c o n c e 's  | )ro ) io s e d  a m e n d m e n t  in  S e c t i o n  5 9  o f  t h e  P e n a l

, ......................................................................... 1 2 5 2
C o d e  . .  • ■ • •

„  Mr. B o a d o n ’s  proponed a m c n d m o n t  in  th o  U n iv e r s i t ie s  B i l l .. 1 2 8 2

„  S i r  B . P e a c o c k 's  r e s o lu t i o n  r e g a r d in g  M y s o r e  O r a n t 1 4 0 0

K. {Xittive Chriitiiint.)

P « l i t i o n  o f  L a lK  h a n d  M o o k e r j o o  a n d  o t h e r s  t o  b o  p r in t e d . .  9 5 8



I N D E X .

E.

E lectiuc T elkobaphs  Bil l .
Report o f Solcct Committee presented
Committee o f whole Council
Reported . •
Road 3* . .
Messenger . 1

Assent o f  the Governor-General
E u iob am t V e s s k ls  B i l l .

Despatch from Secretary of State regarding Normandy’s Appara  ̂
tus for distilling water, to bo printed

Read 1 " ........................................................................................
Road 2° • I . .  • • . .
Referred to Select Committee
Report o f Select Committee presented
Committee of whole Council
Reported
Read 3“ ......................................................................
Messenger

E u io b a t io n  (French Colonies) Bill.
First reading postponed
Read 1“  .......................................................................
Read 2® .......................................................................
Standing Orders snspended . . . . • • . •
Referred to Select Committee . . . . . .
Messrs. Harington and Sconce added to Select Committee
Report o f Select Committee presented 
Consideration postponed . . . .  . . . .
Committee o f whole Council . .
Reported , .
Read 8« ........................................................................................
M essenger.. . .  . .  . .  , ,
Assent of the GoTernor-Gcncral

E m ioratiom  (Mauriliiu, {r^.) B i l l .
Report o f Select Committee presented 

E u io b a t io n  (Natal) B il l .
Communication from Homo Department to bo printed . .
Road 1“ . .
Read 2 » .....................................
Consideration postponed
Standing Orders iuspende<I 

»  Committee o f whole Council
Reported .• ••
Reads®
Moasenger > ■
Assent o f the Oovernor-Qoneral

E m io b a t io r  (St. K itit) B i l l .

Communioutiou* from Homo Department to lie printed
Uoad 1°

64
176

16.

266
261
288

671
601
689
905

1290
1325

ib.
1342
HCl

1 0 5 5

1061
1098
1113

11
ih.

1126
1172
1278
1280

ib>
ib*

1284

266

17
6 OO
680

DOI
ih.

004
DOS
il>.

157
334



I NDEX. Xlll
E m ig b a tio n  {St. Kills) JULL.—(Couiinued.)

Bead 2° .....................................................................................
Hefcrrod to Select Committee 
Report of Select Committee presoutod 
Coiiimittoe of whole Council
Ile])urtu(l . .  . .  ,.  . . . ,
Ue&a 3° ......................................................................
Messenger
Assent of the Governor-Genernl

E m ig r a t io n  (5<, Vinccnl) B i l l .

Communition from Home Department to be printed 
Report of Select (,'ommittec presented 
Commuaition from Home Department reported 
Committee of whole Council postponed . . .. 281,
Committee of whole Council
He|iurted .■ ..  ••
RtM\d 3*̂ • • •• •• •• ••
MeHsenger
Assent of the Oovornur-Gencral

Endowment* B ill. {Repeal o f  lieytUalion X IX . 1810 Bengal Gode, and Regulation

VII. 1817 Madrat Cvde.)
Head ...............................................................................................
Second reading postponed ..  . •
Head 2” ..

Uuforrod to Select Committee, (with an irtshuction.)

Khukine. Mr. C. J. ------------ {Member for Uombay.)

398
427

3025
1115

ib.
1172
1219
1229

75
266
268
316
352
iĥ

398
428
511

324
454
462
509

Civil I’rooeduro B ill.. . . . .
Licensing Hill 
My»ore Grant

•Penal C ode.. 1074, 107D, 1086, 1087, 1088, 1175, 1177, I 
Police {Prenidcnc;/ Towns and SlraiU Settlement') Hill 
Bmall CiiiiKO Courts Hill . .

Supremo Court (WomArti/) Uill

*'^< 'a |'Kb  O j'F B W j)H n s  n i i - i -

Head 1 ° .....................................................
Hoad 2" .• ••
Keferred to Select Committee
Stiinding Orders snsjicudcd . • 
instruction to Sclocl Committee . .
Report o f Select Cominittoe presented 
Committoe of whole Council ..
Rojiortcil f . •. • •
Standing Orders susiiendcd . .
Jiond 3" . .
Mijsjcngcr

, , A  went o f tlio aovornor- Oonoml
* * C C t o k h  a n d  A i i m i n i s t k a t o h s  H U 'I "

Scloft Committee discharged

.. 1231 
.. 1041 
. .  1389 

178, 1202, 1224 
... 1292 

1210, 1217 
. 1337, 1419

, 271 
308
316 
ih.

317 
323 
423 
i26
ih.
ib

ih.
511

Ij

385

L



1 N I) E X.

K.

F in a n c k s  o k  I n d i a .

, F in a n c i a l  S t n t e m o n t

Question reganling tlie Ma<lnis Trades and Prufugsions 
tbo exemption of Lakherajdars from Income Tax

Answer
Question regarding Duty on Country Tobacco
AnBwer
Quostfons regarding reduction of expenditure, &c.
Answers ..
Questions regarding imposition of additional taxes
Answers ..
Message to President in Council calling for certain Retur
Questions regarding expenses of the China War
Answer •• •• •• ••

Wilson’s naeasnres 
Explanation regarding the proposed loan of 3 inillioils to 

in Kngland
Petition of Calcutta luliabitautB nud Tax-payors presented 
Ditto read . .  . . •
Ditto to bo printed 
See Mysore Qrant.

Soluct Committee appointed to prepare a Bill ..
Keport of Select Committee prenentcd .. ..
Bill reud 1° . .  . . . .  . .  . .  132B ■■
Second rending postponed .. . . • c  ••

{Member for Madras).
Adniinistrator Qencral’B Bill . .  ..
Arms and Ammunition 805, 018, fl'23, 728, 703, 778, 810,
Articles of War (Native Army) Hill ..
lioundary-Mnrks (.Vdf/ra«) Hill . . .. 302,400,
Tamatic FIstate (/•’j7)/anation) Kill . .  . . 024.928,

.................................. a 23,

84
Tax, and

202
• • 203

282
284

430, 443
430, 445
459, 510

459, 50!). 510
la 535

• • 839
.. ib.

with Mr.
• • 933

be ruisod
1052
1294
1290

• • 1313

Floouino B ill .

Fo rbe*. M b. H.

Carnatic Estate (Uepeat) Bill 
Cattle Trespam Hill 
Civil Procedure Bill 
Endowment* Bill 
Finances of India 
Income Tax Bill 
Indemnity Bill 
Indigo Conlractii Bill 
Land for public |>ur]X)tci Hill 
Licencing Bill 
Mysore Grant
Paper (Currency Hill 
I’eual Code
I’epper Duty (CocAim) Bill
Police (Pretidetici/ Tuictu and ^traiti SdllrmfnI) Bill

402,48'’. 
...................................... 202,

301,040, 049, 073, 086, 730.851.
.................................. 487,

018,
304,1033,1038,1047,

1152,
1004, 1078. I08'-

1287.

10
814
3/7
597

■»33
p-i4
43
0

481
fi3"
8 5 «

8i)'>
3J0
938

jOjO
lUtfl
1170
lOffJ
jl3»
1325



I N I) E X.

PoKBKS, Mk. H. ( Member fo r  Madras).— {Continued.)

m
175
632

1285

Knilwnys liill
llogistrutiou o f ARSiirancos Bill . .  . . 7 5

Stamp Duties Bill . . . .  270,811, 504, 590,
Fokkionkhs’ A ct.

Coiiimimication from Home Dcpartmoiit to be printed

Koiikionkks’ Bill, {Continuance of Act X XX IIIof \m). ■
Assent o f tiio Oovenior-Geuerol . . . . 1

Forbion States.
Communication from Homo Department regarding punishment of

oH'eucos i n ------------- to bo printed . .  . .  . 1 . .  1286

ruEiiB. Hon. Siu II. B. E , --------------
Arms and Ammunition Bill, 002, 604, 615, 621, 622, 692, 695,

708, 781, 808, 811, 826, 831, 835,
865, 866 , 808, 869, 874, 880, 883, 884

Artiolog of War (A V i m /Irmy) Bill . . . .  326,327, 1285,1287
British SnbjoctH . .  . . . . . .  . . 4 6
Carnatic Kbtato (AVyj/ana<(o») Act . . . . . .  . . 2 0
Criminal Justice (Supreme Courti) . . . . . . 975, 991
Oiminul I ’rocuduru Bill . . . . .• . . . .  1287
Emigrant Vessels Bill . . . . •. . . 6 0 1
Emigrution,(A'uta/) Bill . . .. •• 600, 900
Emigration (St. Kittt) Kill . . >• >. . .  324
Euilowments Bill . . . . •• ..324, 477, 484
Kinanccs o f India . . 993, 1052, 1058, 1H59, 1060, 1296, 1298,1312
Governor General’ s AbseucoBill (No. 1) 
Oovornor-fiencrara .VbHCnoe Bill (No. 2)
Income Tax Act
luoomo Tax (.4mcntf/Hcnf) Bill i<
Income Ta.x Bill, ••
Indigo Contracts Bill ••
Jamscijoo Jojoubhoy Baronetcy Bill •• 
f.nnd for public purposes Bill

S2I,
390, 654, 683, 685, 738, 

300, 333, 338, 346,

. .  32, 36, 61, 68,

327
1253
1286
953
843
347
455
938

LiccnHing Bill 390, IOO8, 1031, 1034, 1040, 1«43, 104J, 1045, 1287 
Mysore (irant 1321, 1364, 1386, 1388, 1389, 1390,1393, 1394, 1396, 1398 
I-aperCurroncy Hill . .  . .  •• •• H 36, 1164, 1287
Penal Code . . . .  0<4, 048, 994, 1001, 1076, 1078, 1212. 1287

.. 1189, 1232, 1243, 1287
.................................176

I’ olice Bill
Hallway Controctors and Workmen Bill
Hcgislratiou o f Assurances Bill 
Hir M. Wells’ rotiroment 
BUimp Duties Bill •• •'
I'lilversitii's Bill 
Wreckcd Boats Hill 

' u h l ’ c k a i i a u  Z i l i . a h  Couut B11.U
Uoport o f Hclocl Committee presented 
Conimittco of wiiole Council postponed 
Comniiltofl o f whole Council 
Heported •• ”
llmidS"..

. .  173
. .  1023

403, 411, 420, 687, 530
. .  673,582,1280,1281

................................... 955

282,
267
316
352
if).

398

#■

•f



XVI I N D E X.

F urruckahad ZlLlAH CoonT ^ n .u — {Continued.)
Messenger
Asscut of the Uovcrnor-Ucneriil

428
611

GovERKOR-QENERAL’8 ABSKNCEPil.r.(No. 1.) (Extension o f  operation o f  Act X X /o /1 8 5 9 .)
Message from the President in Council read . . . . . .  317
Standing Orders suspended . . .• . . . ib.
Read 1® . . . . . . . . . . . . . . 8 2 7
I{e«d2° . . . . . . . . . . . . . .  828
Committee of whole Council . . . . . .  423
Reported . • ■ • • f . . . . , ,  ib.
Standing Orders suspended . . . . . . . . . .  427
Read 3® . . . . . . . . . . ib.

, Messenger . . . . . . . . . . , ,  ib.
Assent of the Govcrnor-Qeneral . . . . . . . , 6 1 1

Oovernor-Ueneral ’s AnsENCE B iix  (No. 2)
Messenger from Governor General In Council read . . . .  1262
Standing Orders Nusi>endcd .. . . . . . . . .  1263
Read 1® . . . . •. . . . . . . ib.
Head 2^ . . . . . . • • • • . . ib.
Committee o f whole ro u n c il.. ................... . . . .  »*•
Reported ■. . . . . . . . . . . . .
Road S O .........................................................................................................*’>■
Messenger , . . . . .• . . . .
Assent of the Goremor-Qeneral . . ... . . . .  1284

O kants o f  Land ( / W  lervicti rendered lo the Stale or in lupport o f  titlet conferred by
Ouvemment.)

rommunieation from Home Dopartmeut to be piintod .•

H.

H a k ik o t o n . Mr. II. R. {Member fo r  the N . P .)
Atikarec Revenue (Bengal) Hill 
Arms and Ammunition Ilill . . 677. 603, 00 

690, 71 
80

Articles o f W ar (Native Army) Bill
Chowkc}'dnrH Punishment !!ill
Civil Procedure Hill (No. 1) . .
Civil Procedure Hill (N o. 2)
Civil Proce<lure Hill (N o, 8)
Crimliinl Procedure Hill . .
Cuiitoms Duties Kill
('ini '̂THtion {French Colouiel) Hill 
Kndovrmenta Hill . .
Encaped OlTendcrs Dill 
Financri o f India
Flui;ging Hill

. .  623,
000, 609, r.lO, 62<5. 
724, 768, 7«1, 786, 
811,818, 814, 823.
867,870,871,876,

60,

63J

3,
1220, 1231, 

1288, 

1112,

..271,
149, 882, <30, 

1329

880 
72 

869 
7

1232 
1406
1*27 i
259

' ’ 'f  !l ̂-j (30, #
529, 1



Struck out from the list of Seleot Committees •• ..  359

Head 1" • » t • • • ..  288
I’etitiou of Clerks prosouted . . • • .• 318
Second reading poitponed •• . . • • . .  323
IUiul2" • • . .  364
Uoferrod to Select Committeo • • •• • • 394
Standing Orders iuspended . . • • . .  ib.
luatruetion to tiolect Committeo .. • • . .  397
IVtition of Ilrilidli Indian Aonaoiatiou ro/arrod to Select Committeo 430 
I’oiition of Mndrnii Native Ag»ooiation to bo j)riuted . . . .  462
I’otition of Daren f.auilholderi) j)rcH0i;t0d •• •• ••51 2
1‘rowiitation of llo|)ort of Hulect Coiiiiiiittoe postpoued ..  ib.
I-otter from Hiijuli of Hurdwnu road ... >• •• 513
I'utitioii of Dacca Liindlioldura to be priiitod . . . . •• G2Q
I ’ntitiou of Modnw Iulmbitjiut» roferroJ to Select Committoo .. B22
I’otitivu of liadliuutttli Cljucfcorbutty and otlior* (o be priutcd . .  538
J’ct/tiolJ o f Kiwtcrn Ihmgal I.andljolilor* aiid Ityots to bo printed 517
I’etitiun of llritiitli Indian Anoociatiun to be jiriiitod •• •• 5i7
1‘otitiou of Ueugol Native luudlioldeiK tO be printed Si7, 5i5, 605

862, 888

I ’ctiiiou of Mudroii Nttlive luUftbitunts to bo jiriutod ... . .  51J
C

llAKiNorotf. Mil, H. » . ------------ (Mmlerfor the N. W, P.)-(Conttnued.)
Income Tax Hill... 639, 614, 668, 673, 682, 687, 739, 843, 856, 859 
Indemnity Bill 449, 488, 895
Indigo Contracts Bill 836, 341, 342, 343, 344
Jamsetjec Jejoobhoy Baronetcy Bill . . . . 455
King of Oude Bill 265, 353, 354
Koonch and (,'alpee Bill .. . . . . . ,  269
Land for public purposes Bill • ■ •* • • • • 34
Licensing Bill . .  . .  . . •• 1037,1038, 1046

Minors Dill ................................................................1338
Mysore Grant . .  •• •• ... ... ...1380
I ’apor Currency Hill . .  .. . . . . 1157, 1169 |l
I'enalCode •• 995, 996, 997, 1003, 1178
J’olioo Hill.. •• .. . . . . . . . .  1232 ii
I ’ort-Ducs {/iasstln) Bill ... . . . . . . •. 12
1?ort-Dms {CalingDpatam and MunsoorcoUah) •• 1188,1220
Uobilcnnd Bill .. .• .. •• ... . .  1334
Small Cause Courts Bill 1213, 1218, 1249 !
Stage Carriages .. . . .. . . •• . . 1 1 2 0 4
Stamp Duties Bill 314, 402, 406, 411, 412, 414, 418, 421, 493, "

498, 600, 501, 502, 587, 595, 668 . i.
Successions Bill 18, 585 j
Transj)orlatioa of Convicts Hill . . •• •• ... 50 ,j

Hidden Tubasurk. {Dinrovenj and ditpovtl of------------.) '<
Comwunioatioii from Home Doiiartment to be printed .. .. 1403

I N D E X • ^vii

**“ 'Re8»JCKNT (Jeiiffal) B ill. (Carriage, and Supplieii f o r  Trooft and Truvdkn.)
Struck out from the list of Seleot Committees • • • • j t ,

JxcoME T ax B ilu ^



i n d e x .

I ncome T a x  Ril l .— (C on^tnufc/.)

I’etition of Seebpore Branch of British Indian AsBocintion to bo
printed ..  . .  . .  . .

Communication ft-om Home Department with Madras corrospon 
dcnco to bp printed 

Report of Sclect Committee presented
Nine petitions from Tatua, blhahabad, and Tirhoot to be printed
Petition of Tipperah Government Servants to be printed

:S2,Committee of whole Council postponed,
Committee of wliole Council

Adjourned .. , .
Resumed
Adjourned
Resumed ..
Adjourned
RcKumed . .
Adjourned
Resumed
Adjourned
Resumed ..
Adjourned
Resumed 
Adjourned
Resumed 
Adjourned
lieiutned
Adjourned . .

To b? M-printed
Committee of whole Council resunwd ..
Keported
Standing Orders suspended ..
Rend 8“ . .  ..................................
messenger
Assent of the Oovernor-Oonpral
Cummunication from Straits Government to lie on tlio table 
Petition of SinRapore Inlmbitants presented 
rommunication from Straits Uovvmnieut reported
Petition of Prince of Wales’ Island and I’roviuec Wellesley I*'***’

tants to lio on the tslde

IxcoMG T a x  (AmtnJinenl') B i l l .

Read 1“ ..................................................
 ̂ SUmding Orders suspended . . ,.

Read 2" ..................................
Referred to r Select Conitnitteo . .
Report of Select ronimitt«e |ire«eal«d 
Committee of whole Council
ReiKirted , .  . , , .
Reads’
Messenger . .
As«unt of the Goveruor-QvuurkI ,,

ib.
ib.

675

«A
839 
633 
668 

670 
674
676
67T 
678 
680 
681 
689 
731 
742
840 
845
ib-

858
ib.

861
ib.

5^3

901
ih

g05
ib

fll5
1061

ib.

128<



I N D E X .

INDBMNITT (AT. rr. r.) BiLI,.
Rend 1° . .
RoftdS'’ . .

Referred to Soloot Conimitteo 
Report of Select Committee presented • 
Committee of whole Council postponed 
Committee of whole Council
Reported
Read 8° ................................................
Wessenger ..  . .
Assent of the Governor-General

y  7ndioo Contracts Bili,.
Standing Orders suspended . .  . .
Hoad 1“ .................................
Standing Orders suspended 
Rend 2°
Petition of Nuddea and Jcssore Ryots presented 
Petition of Indigo Planters’ Association presented 
Petition of British Indian Association presented 
Committee of whole Council . .
Petitions road .,
Reported ,,
Reads"
Bill as read 8° and 2” (o be published ..
Messenger . .
Assent of the Oovornor-Qenoral 

Insolvent Law. Sec Debtor* and Creditors Hill.

XIX

449
481
5)1
709
888
893
900
909

. . 913

• • 914

• • 289
. . ih.

. . 300
• • 301

• , 318
. . ib.
. . ib.

. . 323
•  • ib.
. , 352
,  , ib.
,  , ib.
•  • ib.

360

J.

•^*0K »O N . I IO N  Sin C. R. M.
Abkanw Reveniio {litngal) Bill 
Billi of Kxchango, lloondies, &e. FJill 
Carnatic ICstato (AV/i/utujtion) Act ••
Customs Duties Bill 
Flogging Bill
Jnni.iotjco Jcjeohhoy IJarouotoy Bill ••
King o f  OikIb Bill . .
Land for public purposes FJill 
Mysore Urant .. . . •• 1305,
Penal Code.. J088, 1094, 111(3, 1170, 1177, 1180,

Rogistratlon o f Assurances Bill . .
Stamp Dutfps Fiill ••
>Varr«(il« o f Attorney niid t/ognovits Bill 

r̂.K JiuKKniior BAiiowKTcy Biu..
Royal sanctiuii rocelvod and rend
Road 3"
Mossangor •• ••
AHsvnt of the Oovcriior-Oeneral

f • 24
. . 355

204, 21S
« • • • 2G0

. • * • 1417
455

. . 353

• • £9
1373, 1382, 1383, 1402
1181, 1182, 1204,

1200, 1209, 1211, 1212

. . 173
. . 404, 411
. . 359 ,

• • • • 429
• • • • 454

401
521

n
fi

it



XX I N D E X .

J oint Stock B an k ik o  Com panies L im ited  B il l .
Committee o f whole Council
Reported
Recommitted
Reported . .  . •
Reads’
Messenger
Assent o f the Govemor-Qoneral

72
ih.
80
ib.
ib.
81

268

K.

K ooN cn AN D  C a l p k e  B i l l .

Rend 1®*§  •• •• •
Rend 2° . .
Referred to Select Committee
Report of Select Committee presented 
Committee o f  whole Council . . 
Reported . . . . . . .
Read 3°
Messenger . • • • •
Ausont of the GoTemor-Genernl

26SI
308
311!
670
632

ib.
690
730
199

i^AND r o n  P u blic  P crposes B il l .
Report of Select Committee presented 
Petition of Bombay Association to be printed • 
Committee of whole Coaneil postponed after del>nte 
Commhtco of whole Council
A djourned
Resumed . .
Reported
Motion for 3° reading withdrawn after debate 
New Bill read 1®
Communication from Homo Department to 1)« printed
Rea.1 2 ° ..................................................
Referred to Helect Committee 
Report of .Silcct Committee prCBenteil . .

rNCIL.
SdO

N o  M e e t i n g o u  7 t h  A p r i l  , , • • • • • • 674
D i t t o „ 9 t h  J u n e  . . • • • • • •

8 7 5

ib-D i t t o „  1 3 t h II •• • • t # • •

D i t t o II 1 6 t h II •• • • • • • • ib .

M e e t i n g  o n W e d n c » d a y  E v e n i n g 2 0 t h  J u n o ■ ;  633

M o n d a y M o r n i n g 2 5 t h  f ,  •• * * C70

>* T u e w l i i y „ 2 8 t h  II •• •• ” 6 l i

it W e d n e s d a y „ S 7 t h  „

»* T h u iw d a y „ 8 8 t h  ,1 681

♦» F r i d a y „ S 9 lh  „ !! 730 '

n M o n d a y „ S n d J u l y •• **

10
U
2<i
43
(iff

63
fii'>

0l8
920
938
962

1403



I N D E X . XXI
Lscislative C0VKOIL,—(Con/inilcd.)

Meeting on Tnesday „ 3rd „ • • • • • • 7-12
i> Wednesday „ 4th „ • • 755

No Mooting on Tliursday „ 6th „ « • . .  799
JVIocting on Monday „ 0th „ t ■ . .  839

„  Tuesday „ 10th „ . .  815
» Wodnoaday ,, n th  „ , , .. 858

No Meeting on Thursday,, 12th „ . .  861
1, Saturday 28th „ , , . .  905

Mooting on Tuesday Evening 81st „ • • .. 908
No Meeting on Tuesday Morning 21st Augus ..  1007
Meeting on Tuesday Morning 11th Sept. ,  , . .  1088 '

„  „  Thursday „ 13th „ . .  1089
„  „  Tuesday „ 18th „ ,  , .. 1115
„  „ Thursday „ 20th „ ,  , . .  1121

„ Tuesday „ 2Cth „ . .  1175
„ „  Wednesday „ 26th „ • • .. 1180
„ „  Tliursdiiy „ 27th „ . .  1184
„ „  Wednesday „ 8rd Oct. . . m 9  jj 

.. 1225t, „  TInirsday Evening 4tli „ . .

„  „  Friday „ 5th „ .. 1227
Adjourned Otli October to 24th Novcmbar • • . . 1284 1

„ 22nd December to 5th January 1861 .. 1422
L k G k y t . Mu. 1*. W-------------- (.Vernier for Ilomhay.)

Ablciireo Ilovcnue Bill .. . .  24 ;■
Articles of War {Native .irmy) Bill . . • • .. 54 i
Endowments Itill • .. . .  474
Finances of India • • 459, 510 i ^
Income Tax Kill .. 394
Indemnity Bill .. 487 'i
Jamsctjoe Jcjoobhoy Hnronotcy Bill »• ..  455
liiind for public purposes Bill , 26, 27, 28, 37, CD
liiconsiug Bill • .. . .  894
OiitliR and Anirmations •• « • t . .  82 '
rarsecs • • ..  819 I
Stamp Duties Bill 403, 419, 422

' i

r in Tohacco.)
Koiui 1 * ...........................................
Sooonil roodiug pnttpoiicii
Kind 2° .....................................................
llnfurrml to Scloct Coinmittno
Standing Ordcm «u«poii(K'(l •.
Inatt'urtiun to Snicct Cominittoo
I’otition ori!riti»li ludinn Ansocintion roforrcJ to Solcct Committee
I ’oliliou o f  iMiidriw Notivo A»iociation to Iio printed 
J’ro*oul«tlon o f  Jleport o f  Seloi't Cominittoo postponed . . BJ4,
IVlitiou o f  JJritiHh ItiJiiin AHHociatioii to be printed . .
I'otition of Miidriw Ntttivo Iiilmbitiinta to bo printed
I’utitiou of iSvobpure bruncli of tlie IJritleL Indian Aswciutiun, to

b e  jirintud •• •• •• •• .•

288
328
889
80-t
ib.

S9S
430
402
m
C47
ib.

a n

i :

I ,

' y



m r

I N D E X .

1  ̂ Licensinq Biu-. (Of Arl>, Trades, and Dcalingi, and of Dealing in Tohacrn.)—{Continued.)
Comijjunicfttion from lloino Dei)ai-tineut with MiiUi-as correspon­

dence to be printed 
Report of Select Committee presented
Committee of whole Council postponed . .  . .  632, 730,
Committee of whole Council
Adjourned
Adjoiiraed Committee postponed
Resumed . .
Reported .. . .  .•
To be re-published..
Communication from Madras Government to be printed
Commnniciitlon from Home Department rcgnrding Tobacco, to bo

printed
Papers from Home Department to be printed . .  . ,

LtcKNSiNQ OF T r a d e s  a n d  P r o f e s s io n s  B i l l .

 ̂ ' Select Committee discharged
L im it e d  L ia b i l i t y .  See /o in <  Stock Banking Companies Limited Bill.
L i t e i u r y , S c i e n t i f i c , a n d  C iu n iT A B L E  S o c ie t ie s  H i l l .

Presentation of Select Committee's Report postponed
Report o f Select Committee presented . .
Committee o f whole Council . .
Reported
Read 8”
MesHeuRer
Assent of the Oovernor-Gencral

ib.-
C71
836
742
755

1008
1029
1050

il).
1284

1321
1403

962

323
361
468

ib.
492
611
647

M.

M a r in e  C o m s c it t e e . *

ni»obnr({Cd *
M a r r ia g e s  (Chrittian Convertu) B i l l .

Sccond reading postponcil . . . . . . . . . •

M a r r ia o e b  (Church of Scotland) H i l l .

Rend 2’ ..................................................................................
Referred to Solect Committee
Report o f Select Committee presented . . . . . •
Committee o f  whole Council
Reported
Road S” . . . . . • . . . .
Messenger . . . ,
Awent uf the GoTcrnor-Gcneral .. .. .•

M a r r ia 0 T 8  (Native Chrttliant).
» Correspondence from Rengal Oovcrument rcgnrding solcinni/.ation

o f ------------- by other than Marriage Registrani, to bo printed • •
M a b tr r r  a n d  S e r v a n t s .

I'etition of Calcutta Tradci A*.iooiation to bo printed . • • *

.'Wifi

C8

13
44

61 i
636 
ib. 

385 
640 
647

M e u u i r s .

Sir M. Wells iworn
Mr. 1‘lmkino iworu . .
Sir C. Juckioii sworn

1290

914

674
1 0 i 4

1061



Commimicatiou from Home Oe))artinent to be printed
Mess A OKS,

Assent to Foreigners Hill 
I) „ 8a\i Dwiy {North-WesLrn Provinces) Hill
»> I, I’essengors Bill ..
,1 „  TriiilH liy Sessions Ju(i;'e8 Bill
II „  Civil I’rocoduro Code Amendment Hill

Ainioiutment of Mr. Wylie as Clerk of the Council 
Assent to Ciitllc Trespass Dill 

I, „  Articles of War (7Vu(it)c Hill
„  „  Joint Stock Bankiujj Companies Limited Bill

With pajiers relative to the working of Arms and Ammui
Assent to Klectrie Telegraphs Bill ..

„  Hiiilway Contractors and Workmen Hill 
„  „ Customs Unties Bill

Uegarding ])rolongcd absence of the Qovernor-Qeueral from the 
I’residancy 

Assent to Indigo Contracts Bill
Royal sanction to Jamsetjec Jejoebhoy Baronetcy FJill .,
Assent to Emigration ( A  FincenO Bill

„  „  Fiirruckabad Zlllah Court Bill
„  King of Oudo Bill . . •• .. . .
„  „  '\!u\\h {Circular and Eastern Canah) W\\\
„ „ Conservancy {Presidency Towns and Slratls Setdement)

B i l l ...............................................................................
„  Kscnpcd Offenders Bill

„ ,, Governor-Uencrars Absenco Bill
„ ,, Tort Dues Bill

„  „  Janisetjee Jejeebhoy Baronetcy B ill..
„  „  Literary, Scientific, and Charitable Societies Bill
„  „  Chittagong District Hill •• ••
„  „  ThUrnn̂ vs (Church oj Scotland) Bill
„  „  Tort Duos
„  „  Abkareo Bevenne (/Jcnjiu/) I*'** ••

„ Administrator (iencral’s Bill 
„ „  HucccHsions Bill
,, „  Boundary Marks (.l/«cir(u) Hill
„  „ Arm* and Annniinition (Temporary) JIill
„ „  Koonoh and Calpec Bill
„ „ Anin and Ammuuitiou Bill
„  „  Income Tax Bill

„  „  K n n ' g r a t i o n  t o  N a t a l  B i l l  • •

„  „  Indemnity Bill
„  „  Tran«portation of Convicts Bill
„  „ SUmp Duties Bill

Di^allowauoe by the Secretary of State of Camat.c Estate
/)liintilion) Aot ••

Assent to Caruatio Estate (Repeal) Bill
{Explanation) Bill

I N D E X.

Meuckant SiiH’i’ ijfo Act,
sxiii

64

•• 1
•r

,,
10.
50

. . ib.

. . 63
ib.

. . 83
203

. . ib.
Act 287

. . 288
. . 1̂ .
• • Hb,

317
300
429
511
ib.
ib.
ib.

ib.
ib.
ib.

521
621
M
ib.
ib.
ib.
ib.

. . 570
. . 675

. . «• 689
• • • • 730
. . . . 799

. . 888
. . . . 905

. . • • ‘ ib.
. . 9U

ib.

1 Ewtftto (^Ex-
ib.

• • 920
• • 963
• • • • ib.

I

1 1 ^ .



XXIV I N D E X.

Assent to Income Tax (̂ Amendment) Bill
„  „  Stamp Dntica (^mc7w/mfn<) Bill
„  „  Emigrntion (>S<./!:«/») Bill ..

Regarding Qovernyr.Ocnernl’s Absence from liia Council
Assent to Civil Procedure (Amendment) Bill (No. 2)

„  „  Small Ciiuso Courts liill . .  . .
„ „  Governor Qencral’s Absence Bill (No. 2)
„ „  Penal Code
„ ,. Emigration (Frenc/i Co/oniesj Bill
„ ,, Universities Hill . .

Kcplying to Ilesolution calling for information relative to the 
Mysore Q rant ..  . .

M essenger. Appointment o f — — to procnro assent of Governor-General.

SI E8SA0 E8. — ( Contin Ked.)
1000
1089
1229
1252
1284

ib.
ib,
th.
ib-
ib.

\402

(See under head of each Sill.)
M f U T A R T .

Commtmication from Military Department regarding grant of
increased powers to Commanding Officors 

M il it a u y  P o l ic e  B a t t a l io n s  B i l l .

Sir Bartle Frero added to Select Committeo
M in e s I n s i ’e c t io n .

Communication from Bengal Governmeat to be printed . •
M in o b s  B i l l

Read l*> ..
Keaa2» . .
Referrwl to Select Committee 

M o c iiu lk a s .  See Penal Recojnizancet Dill.
M o f u s s il  M u n ic i i -a l  L a w .

rommunication from Bombay Uovernmont to bo printed 
M u K ic irA L  A sskssm e nt (_Hombay) B ill. {Amendment of Act A 'X K  o f\ m .)

Petition of Bombay Inhabitants regarding o.xemptiun of Ilorso*
and Ponies in the Pitijrapole from Horse Tax, to bo i)rintcd

)(MV80KB O iiant

Resolution calling for certain information from tlie Oovenimont
ufIndia.. , ,  .. . .  .• ••

Slensengor
Mcssttge from the President in Council.. . .

75

729

15

1291
1338
UOl

907

44

1343
1100
1402

N.

N o t i c i *  o f  M o t i o n .

Abkaree Revenue (£m^a/) BUI. First reading ..
AdiuiuUtratur Generars Bill. I‘'irat reading . .

Committeu of whole Council
Arms and Ammunition Bill Committee of whole Council
Articles of War (Amative .Irmy) Hill. Kiriit reading ..

Buoond reading 
Carnatic Estat« ( RxplaiuxlioH) Act liasolutiuu • •
Chittagong Diatrict Bill. First reading .. • •
Civil Procedure (Ameiulment) Bill (No. 1.) Third reading 
Civil Procedure (AmeutimeHt) Bill (No. 3)[. Firit reading

15
9

6339
382

4!>
(>2
82
15
a

l40l



Attention to bo drawn to Mr.

I N D E X .

N o t ic r s  o p  M o t i o n ,— ( ( 7on/mMcrf.)

Second reading . . , ,
Criminal Justice (Supreme Courts).

Eden's evidence . . . .
Elec'trie Tcl'^graplia Bill. Conimittco of whole Council

Third reading .,
Emigration (French Colonies) Bill. Second reading 
Financial Statement . . ..
Flogging Bill. First reading.. . . . .
Indemnity Bill. First reading ..

Second reading .. ..
Marriages (Church of Scotland) Bill. Third reading
Paper Currency Bill. First reading 

Second reading 
Penal Code, Committee of whole Council
Port Duos (/?a««CMi) Bill. Second reading 

Third reading
IJailway Contractors and Workmen Hill. Committc(

Council .. .. .•
Third reading 

Registration of Assurances Bill. First reading 
Kohileund Bill. First reading 
Stage Carriages Bill. First reading
Stamp Dutlei (Amendment) Hjll (No. 2.) First reading and snspen-

«ion of Standing Orders 
Supreme Court (Ihmbay) Bill. Progrcsa 
SuooessiouR Bill. First reading 

Second reading 
Transportation of Convicts Hill. Firxt reading

O.

XXV

• 4. H21
. to Mr.

. . 915
. . 158

. . . 2ir
i o n

• • 74
. . 1322

427
. . 4C1
• 1 538

156, 21G
4G1, 905

. . 913
,, 15
• • 53?

wliolo
156
217

• • 73
. . 1327
. . 1115

nspen-
1401
U19

. . 15

. . 62
50

O aths an d  ArnnM ATioNs,
Conununicntiona from tlin nonibay Oovem mont to be placed upon

the records o f  tlio Council . .  . .  . .  . .  >,
P o in t* oi- _________

Stamp Duties Bill as partially an>ended by, but before finally settled 
in Couunitteo of whole Council, to bo reprinted . .

Petition of Nuddea and Jessore Uyots received upon special motion 
Petition of Mosirs. Crisp and Co., eomi'laining of a deeision of a 

•Tiidicial Offlcer, rpjcctoil •• •• ••
Indigo (Contractu Bill, as read 3® and 2® to he published ..
Inipresnmcut of Carriage and Siippliofl (Ihngal) Bill struck out of

the list of Select Oomniittooi . .
He-appointmiint of Select Coniniittee on Penal Ifecognizanccs Dill 

^ Pctlticm of .Madriia rnhabllantH, though not concluding with a dis­
tinct prayer, received .•

Cnrnalie ICstale Hill iiassod without going under Conimittco o f
whole Council •• •• •• ••

Criminal 1‘roceiliirc Dill, after being settled in Committee o f whole
Council, referred Uck to Sclcct Conimittco ..

I

83

316
313

ib.
362

359
620

C22

924

1288

i
I I



I N D E X .

Obuisrs, Standing

OitDfiKS, Standino '

SHspeudcd 72,149, 257, 289, 300, 310, 317, 420, 427, 460, 540, 729,
900, 901, 923, 924, 928, 1025, 1071,

1II3, 1231, 1253, 1283, 1405
COMMITTKB,

Mr. M’ilson added’ to
OuDK, Kino o f ------------ B ill. (Execution of prnttsses within hi> reaidcnre.)

282,

Petition of Oardeii Ueiieh residents and lund-owuei'B to be printed 
Keport of Select Committee jiresentcd ..  . .  . .
('ommittee of whole Council postponed
Committee of whole Council .<
Keportcd ..
Head 3’  ..
Messcnt;or
Asaont of the Governor-QoQcral . . ..

OCTBAM, IION. Lt.-QeNL. Sill J . ------------
' Articles of War (A'u/ife i4 r«i^) Bill

Iudij;o Contracts liill

74

285
267
31(i
352
356
399
428
511

64
298

rAPER CUBUKNCT HiLL.
Read 1°
Despatch from Secretary of State to bo printed 
Second reading postponed .. . .  , , ,,
Commimication from Itombay Uovernment to bo printed 
Hea<12»
liefcrred to a Sclect Committoe

I’aukeeb.

905,

Petition of Boml)ay Parsers referred to Select Committee ••
„ „  Surat Parfieus to bo printed ..

Mr. Krskine added to (■'elect Conimitteo . .
PASdENOKiis' A c t .

Paponi from Homo Department to ho printed . .
rAssENOtBH’ Bili- (Extension of Secliont 52 to 55 of Enylie/i I’aaungert del.)

Read 1“ .................................................................................................
MoSBCUger .. .. •.
Awcnt of the OoTcmor-iJenoral

I ’kacock, Mon. Sir H ------------ {Chief Juttice and Vice- Pruitltnl).
Abkiirec Uevcnuo (/ifnyoO Uill t. . . . . 24 , 619 ,
Adjournment uf the Council •• .> 574,
Adniiniilrulion of tlie law (Supreme Courln) Bill 
Arm* and Ammunition Bill 6u3, 004, 605, 619, 601, 693, 697, 698, 

' 719, 729, 746, 778. 8o8, 809, 818,
814, 825, 828, 835, 864, 866,

872, 874, 876, 877, 880,
881, 882, 883, 884.

885,

217 
8C2 
919 

, 1098 
1136, 1218
5li>
578

1086

1007

3
9

60

631
90<>
357

Articles of War (A’ttJiw Army) Bill 
Atlachiiiuiit o f 7Vuur« Hill 
Carnatic Kalato (.Explanation) Act 74, 83,177, 209, 2H,

887
fi4

358
210



I N D  K X . ,xxvu

I ’fiACOCK, IION. Sin B. ------------  {C hief Jttsticeand Vice-rrcsident).— Continued.
CiirnBtio Estate (E xp h n aliou ) Bill ... ,, 935  ̂ 933
Criminal Justice .. . . . . 033, 891, 993
Criminal Procedure Hill . . . . .. . . __ J289
Customs Duties Hill . . . . . . 260
Debtors and Creditors Bill ... . . . . g(;2
Kinigrnliou (/'V enci 6Wu«i«) Bill . .  1103,1112,1114, 1172
Kiidowmonts Rill . . ... 475
Kscaped Oircndors Bill .. . . . . 425
Executors nnd AdmiuiBtrators bill . .  , .  . . 3 5 3

Fiimucos of liidin . .  .. .. . .  1059, 1060
Imi)renflmciit of CWiugc nnd Supplies (floijra/) Bill . .  . .  359
lucome Tux CW, 685, &li, 683, 684, 686, 733, 736, 741, 842,

862, 857, 8.53, 902
Indemnity Bill .. . .  . . 807, 899
Indi)?o Oontmcts Bill 301, 308, 330, 331, 340, 344, 345, 34t̂
King of Oude Hill . . . , . . .. 354
Und for public purposes Bill 14, 27, 28, 37, 60, 61, 70, 938
Licensing Hi|| 747  ̂ 752, lo32, 1030, 1037, 1040, 1042, 1045, 1046,

1047, 1049, 1050
Marino Cnmniittco .. •• •• • 356
MjTHore Grunt .. .■ .. 1313,1344, 1360,1378,1392
Paper Currency Bill ................................................ 1162,1169
I’cnul Code 039, 940, 942, 943, 945, 946, 947, 948, 950, 994,

007,1073, 1074, 1076, 1077, 1082, 1086,1088,
M91, 1093, 1094, 1117, 1120, 1121, 1123, 1121,
1125, 117«, 1178, 1179, 1180, 1181, 1184, 1203,

1200, 1209,1211, 1222, 1250, 1251, 1253 
Penal Ilcrogni/.nneeg Bill ... .. •• •• 358, 520
I’olice Kill .. .. . . .. .. •• 1242
licgistnition of Agsuriincc*! Bill ... •• ••
Kt'KiHlnition of Dccrcpn Bill ... .. •• •• •• '358
Sir Al. WelN’ rotirenient .. •• 1021
Small Canso Court* Bill .. .. •• •• 1217
Slump Dutioa Hill 277, 288, 400, 402, 410, 412, 418, 421, 423,

492, 497, 108, 499, 501, 687, 688, 692, 596 
Tonusscrim nnd Arrncun Bill •• •• •• 3^^
Wreck. a Uouts .. .. .................................

I ’ ttNAI, CoDK.

Comnn.nlention fron. Bombay Govornn.ont regarding fraud referred /
.. 9to Select CominiUoB

Commnuication frou. government N, W n.gardmg eseap.ng or 
atiempting to escape from Jail, ref-rred to Select ( onun.ttee . .  a  J ,

lleportofScl.TtCommitlcopreienl.'d •• ”
Co,unnn,icall,.n fron. Bou.bay Oovcrnn.ont regarding the dofeet.ve 

»tate of tlm law for the trial of Krenchmen in the Mof»«sil, to ^
lie on tlio table .. •• •* ”  •• 014 ̂

Committee of whole Council .................................  ̂ •• ^ 9
Adjourned •• •* 051



I N D E X .

F enal Codb.—(Confinued).
Resumed . .  •. . .  . .  •. . .
Adjourned •• . . . .
Petition of British Indian Association against Corporal punishment 

to be printed ,  . .
Committee of whole Council resumed 
Adjourned
Resumed .. •• .. ••
Adjourned .. . . . . . .
Resumed . .  . .  . .  . .  . .
Adjourned
Resumed .. ••
Adjourned
Resumed ..
Adjourned
Resumed
Adjourned
Resumed . . .. ••
Adjourned . .  . .  . .  . , . .  • i

Communication from Home Department regarding translation 
of the Code into Ilindoostanee reported 

Committee of wliolo Council resumed 
Adjourned
Communication from Bombay Qovernmcnt to lie on the table 
Committee of whole Council resumed 
Adjourned
Resumed . •
Adjourned ..
Resumed
Adjourned 
Itesumed
Reported ,, . . . . . .
I’ctition of Calcutta Inhabitants to be printed and road 
Ro-conmiitted ., , , . .
Adjourned .. . .
Resumed ..
Adjourneil
Resumed ..
Reported ..
Recommitted 
Reported
Head 3* ..
MeuenBcr
Asitout of the Govcrnor-Qenerul
Extract of Despatch frim Secretary of State to bo printed 
Communicatiun from Mr, J. Cochrane tu !>u printed .

r*NAL RE(.00JI1ZA»CE8 HiLL.

Select Committo* discharged . . .
* Sclcct Comuultoe rc-nppgintcd , . . . •

993
lOOC.

J
1007
1017 “
1018 
1073 •' 
108(5'
1084 •'
1 0 8 9  ■

1090 • 
1098 '
IIU
1115

bi.
1121 ^ 

ih. J
1125

1120 ^

/

1174 /
.. 1175 ^

ib.
. . 1178 ■'

1179 ■
1180 '
1183
1184

. . 1188
1202 ‘
1213 \ 
1219

• •

1222 T
1225

’ *■ J
1227

• •ih

• • 1229 '*
1260 J. .

>• 1^52 ■'

• • 1253 
1278 ^
1284

• •

1280
♦4.

358
^  , 6J0



I N I) E X

P e p p e r  D u t y  {Cochin) B i l l .

Road 1 » .................................
Read r .................................
Bcfcrrod to a Select Committee

T k t it io n s .

1133
1201

1218

Of Amoor Mullick for tin alteration of Rent-recovery Act X of 1859 1051 
„  Banocmadul) Hitter rcganling lients Kecovcry {Bengal) Act .. 90b
„  Bengal Native Lamlholdera against Income Tux Bill 547, 576,

600, 862, 883
„  Bombay Association regarding Laud for publio purposes Dill .. n o
» II Inliubitants rcgardfng exemption of Horses and Ponies

in the Pinjrapolo from Horse Tax .. .. 44
n ti Native luhabitnnts concerning Income Tax Bill .. 575
II I, „ Inhabitants regarding Stamj) Duties Bill 03
II BritiHh Indian Assoeiation against Corjioral punisliment .. 1007 
»  >1 „  „  ,1 Income Tnx Bill . .  647
II II „ „ ^ concerning Arms and Ammunition

Bill .................................677
n II „ „ coiicorning Income Tax and Licensing

Bills ..  . . . .  430
„  „ „ „ conocrning Indigo Contracts Bill .. 318
„  „ „ „ concerning Licensing Bill .. 547
„  „ „ „ concerning Stamp Duties Bill 0, 288, 430
„  UritiBh subjects of C a lcu tta  couccruiug Arms and Amrauuitiou 

Bill ......................................................................................
II Calcutta and Jcssorc Proprietors and Lessees of ({urn Distilleries 1007 
„ „  Inhabitants regarding I’ ublie Conveyances Bill . .  861
„ „ „  against tho Pomil Code . .  .. 1219
„ „ „  and Tax-payers rclatiug to tho I'inanccs of India 1294

914II „  Trades Associalion regarding Masters and Servants ..
,1 Chittogong Sheristadur with Jiraft Act regarding more exten­

sive cinploymont of Moonsifis
II „ „  with Draft Act to cnulile Judicial

Oflicers to do their business with 
the Iiolp of a single Omlah 

„  Clerk* regording Income Tax Bill
I, Crlnp and Co. of Itangoon, com|ilaining of a decree of a Judicial 

O/Ilcer (ri'jecti'il) . .
„  Dacca Landholders agoinst Income Tax Dill ..
„  Doynl Chand Ohose regarding Act X  of 1859 

„  Hiutoni lioijgal LanJIioJdcrs and Ryots against ditto
I, Kinher and Co. of Moilras, rogariling Cotton-Frauds ..
„  Uarden Keach resident* and landowners against King of Oudo

Bill , , .. •• •• ..  C-/2
„  Indigo I’hintcrs Association regarding Indigo Contracts Bill . .  318
„  „  „  „ regarding Act X  of 1859 . . . .  1126
,, L i f e  A M U r a u e o  Associations regarding Stump Duties Dill 217
„  Lollchand Mookerjco, &c., f^r a Divorce Law for Native

Cijrlttiiins •• •• •• ••

3G0

361
318

818 ^
512 

1126 
547 

1096

'

9j3

■ i 

! f

f

i



I N D E X ,

rETITIONS ~{Conlimit(l).

Of Miulras Inhabitants against Income Tiix Bill .. 522
,, „  Niitivo Association against Incomo Tux and Licensing

Bills . .  .. . . . . 4 0 2
„  „  „  luliabitnnts against tlie samu Ililla •• 5i7
„  Miilmrnjah Mohissar Biix Sing of ShaliubaJ, against lucotno

Tax Hill . .  . .  . .  .. . . ... 57(1
„  „  „  Sing of Tirlioot concerning (Hito . .  ib.
„  Mothoora Persaud Parroy of Sliuhaliad ngainst Income Tax Bill 670 
„  Nnddca and Jeasorc UyotJ regarding Indigo Contracts FJill . .  318
„  Parsces of Bombay for a law affecting Parsees . . .. 319
,, „  „  Surat on the same subject .• .. . .  C76
„  Patna Inhabitants against Inconic Tax Bill .. . .  ib.
„ Prince of Wales’ Island and Province Wellesley Inhabitants

against Income Tax . .  . .  . . . . . . 1281
„  RiuJhauath rihnckerbutty nud others agninst ditto . . . .  538
„  Bajah Puliladh Sein of Chnmparun conccrning ditto .. S7B
„  Ranirtchcndmppi of Madra ,̂ regarding Civil Procedure Code .. 1285 
„ liam Coomar Singh of Shahabad against Income Tax ..  ib.
„  Ramessur Hux Singh of SImliabad a;:ain»t ditto . . ... ib.
„  Rum Distillers against Abkarec UoTrnue (/)cn^a2) Bill . ,  00
„  Scebporo Branch of British Indian Association against Income

Tax and I iccnsing Bills.. . .  . . . . . . 6 4 3
„  Shahabad Inhabitants against Income Tax Bill . . . .  070
„  Singapore Inhabitants against Income Tax .. . . . .  1051
„  Syad Shtmisheer Alice and others of Tirhoot coDcerning ditto 
„  Tipporah Governii.ent Servants against ditto . . . .  '*•
„  James Welch regarding Sootauuty, &c., Tuluoks .. . .  >22®

PoLici: Bill. •
R cad\» . .  . .  . .  . .  . . . . . . 1 1 8 9
Pai>crs from the Home Department to bo printed . .  . . 1 2 2 5
Heads'’ .’ . .  123:i
Referred to cielect Commiltee . .  , .  . . *.

PoLtct ( / ’lem'Jencv Town* and Strnilt Selllmicnt) IJiix.
Comniunicatiun from Straits Govuniment referred to Select Com­

mittee . .  ... . .  . . .. . .  3i!l
CommnnicatioD from Madras Uovernment referred to .“ olcct ( ’oin- 

mitteo .. . . . . . . . . < 2 3
Mr. Ilurington and Sir M. Wellt midcd to Seloot Com- 

mitteo ..  . .  . .  ... . . ..
Communloation from Bombay Uovernment referred to Select Com­

mittee
Rei>ort oi Select Committee presented <. . .
Communieationi from Stiiiiti (iovornment to Iw printed .
Committee of whole Council jMmlponed . .
Conimnnication from Coroner of Culeutta (c|)orted 
Committee of whole Council . . . . ,
Reported . . . . ,
Read 3« . . .0
Mcisengcr

/

833 
..  053 
’. .  1287

1287,
. .  1322 

1323 
1325 

.. 13<2 
.. liOJ



I I N D E X .

Battaliont Bill.

xxxi

I’oLicB. See Military ■
I ’ o i t T -U u E S  U ilL L . {/liaeiidment o f Act X X l l  o f  U55 and Act F / / f l / 1 8 o 8 . )

Comniiiiiicatiou from Madras (lovcrnmcut referred to Select Com­
mittee .. . . . .  286

I{ej>(>rt of Select ( ’ommittee presented . • . .  324
< ommitteo of whole Council . . . • • • 420
lieporled.. .. . . . . . .  i&.
Uuciimmitted • ■ , . . • . • ..  454

IJeporicd . . • • .< *6.
Head 3“ . . •* . .  id.
Messenger •• .. • «. . .  461
Assent of the Govcrnor-Qcncral

en tj  B i l l .
... •• •• . .  621

Keadl* • • .. 1292
Head 2 ® .. . . .. 1323
Keforrcd to .Select Committee . . , , , , . .  1328

l ’ onT-])ui£8 (_Dussein) Bill.
Ueiul 1® .. .. ..
Kcnd 2“ ..
Uoforrod to Solcct (.’oiuniitfce
Rojiort of Sclect (/'omiiiittee preseiilcd ..
CominittcB of whole Council..
Rej)orted ..
JJoh( 1 8 » ............ • • • • » I
Mogsongcr , ,  . . , ,
Asooiit of the Qoveruor-Oencnil .. . . , ,

roliT-DuEs {Culinijnpaliim and ifiinsoorcottah) Bill.
First ruiuliiig poHtpoiied 
Kcttd
Hoiid 2* . .  . .

t Roforrod to Soloct Cominiltoo ..  ..
Coiumiinicntion from Madni* Government roforrcd to Select 
('omroittco . .  ..

I’osTroNEU Motions a m > Oiiomts.
Committee of whole Council on for public purposes Bill

Ditto ou Cuttlo TresKpsM Hill ••
Socoiiil IJo.'iilfng of Arurrint{oB (('hristian Convertt) Tiill ..
lioBoIiitioii rrgiirdiiig Canuilic Estiile (Kj-planalivn) Act
Coinuiiltcc of whole Council on Stamp Duties Bill 2(i7, 456, 635,

5U, 670,

Dittooii Kmlgrfttioii (■S'/. Vinccnl) Bill ..
Ditto on KumickHlMid Zilliili Court Bill . . ••
Ditto (lU King of Oude Hill
Ditto on Tolls (riVri«/i/r (in<i Eaatcrn CanaU) Bill 
Ditto on Con»orviinoj- (I'rctidemy ruwnt and Straid Settle-

inrm) mil . .  •• ’• •• •• ••
I’roMutntioii ofUi'[>ort of Select Comuiitlee on Literary, Scieutilic,

and ClwrilHblo Socii'tien Bill •• •• •• ••
Second IJciuling of Incomo Tta ami I-iccnsiug liilla

281,
282,
282,
282,

. 12 

. 26

. 44

. 6 1 4

, 535
ib, 

539 
546 
5i7

1188
J220
1231
1283

1287

14
ib.
B8

158

573
316
S16
3itJ
316

S16

323
D28

s
Settles prescribed l>y Article. 8 and 11) Sell. A of Stamp Dutie* Uill 401



xxxu I N D E X .

Postponed Motions and Orders,—(Conimueti.)
Second Readiug of Endowmenta Bill . . . , . .  451
Prosentation of Report of Select Coinmitteo on Conveyances ( / ’re- 

aidenaj Townt and Straits Settlement) Bill . , .. . ,  462
Ditto ditto on Income Tax Bill . . . .  612
Ditto ditto on Licensing Hill . . . . 614, 5C9

Committee of whole Council on Income Tax Bill.. 632, 730, 839
Committee of whole Council on Licensing Bill . .  632, 7.‘iO, 889, 1008
Consideration of Arms and Ammunition Bill . .  . . . .  677
Committee of whole Council on Transportation of Convicts Bill

730,839, 888
Committee of whole Council on Emigration to Natal Bill . .  839
Committee of whole Council on Indemnity Bill . . . . . .  888
First Beading of Wrecked Bouts Bill . . . . . . . .  907
First Heading of Paper Currency Bill . . .. . . 9o6, 919
Calling attention to the Council to M r. Eden’s evidence before the 

Indigo rommission . .  . . . . . . . .  951
Committee of whole Council on Penal Code . . . . . . 9 0 1
First reading of Emigration {French Colonics) I'ill •. 1025
Consideration of same Bill . . .. .• . . 1 ) 7 2
First reading of Port-dues (_Calingapatam and Munioorcottah) Bill 1188 
Third reading of Small Came Courts Bill . . . . 1201,1218
Committee of whole Council on I’olico {Presidenct/ Towns and

Straits Settlement) Bill . .  . . . , . . 1287, 1292
Second reading of Flogging Bill . . . . . . . 1417

Pkocedure. C iv i l . ------------Uill(jVo. 1.) (Amendment of Act VIIIof 1659.)

P r o c e d u r e .

Committee of whole Council . . . . . ,
Keportcd . . •. • • . •
n e a d 3 « .......................................................................•
Mexscnger..
Assent of the Oovernor-Ocneral

C i v i l -------------------B i l l (A ^ o - . 2 )  (Amendment of Act VIII o/185b.)
llcud 1« ..................................................................
Read 2 ”  ............................................................................................................................

Standing Orders suspended ..
Committee of whole Council .. .. , ,  . .
Keportcd ..
Head 3* ..
Mesicnger
Assent of the aovcnior-Qenernl . .

rnoCEDURE. Civii. — --------- B i l l  (N o. 8.) (Amendment 0/ Act V I I I o f  1869.)
Read 1 »

CoDB.PuociD O R*. C ivil

Petition of Knm achendroppi to be printed 

PitocEDL’RE. C r i m i n a l ----------------- B i l l .

2
8

. .  13

. .  15

..  03

.. 1221) 

.. 1231

. .

. . 1232
. .  '>•

ib.
..  1284 

. .  1405 

. .  1285

Despatch from Secretary of State regarding trial by Jury, to bo 
printed . .  . .  . .  .. . .

Communication from Oovonimcut N. W. P. to bo printed ••
Communieation frojn Qovernment N. W. P. regarding incrcaso of

power of Magiitratc*, to be printed ..
Communication from Detignl Uoverumcnt to bo printed

263
1025



I N D E X . XX X Ili

raocEDDKB. Criminal B ill.— (Cvntitiued).
Koferred back to Select Conmiittoo .. . . . . . . 1288
Communication from Homo Dcpartraout referred to Select Com-

mitteo •• -• •• •• '290
Minutes of Agra Sadder Court refert'ed to Selcct Committee ... 1327 
Despatches from Secretary of State rcBmding Criminal appeals

uiid U’iivl by Jury referred to Select Committee . . . .  1S28
Communicatiou from Bombay Government regarding sentencea on

CBonped convicts, referred to belcct C'ominitteo ..  i j

I ’ c h l ic a t io n  o f  B i l l s .
Of Indigo Contracts nill as road 3° and 2° diVcc<efZ . . . . 3 5 2

' „  Uovcmor-General’s absence Bill (No. 1), dispemed wilk ..  423
Stamp Duties Bi", settled in Comniitlco o f whole Council,

directed . .  •• •• •• •• •• •• 632
Arms and Ammunition {temporary) Bill, dispemed with . .  729
Carmitio Estate Hill, . . . . 9 2 4
QamiXia'Bstaio {lijcplamtMii) TixW, diapcnied with . . . . 9 3 2
Licensing Bill, as settled in Committee of whole Council, directed 1050 

Outies (/i'nc'idiiicHt) Bill (No. 1) dispemed wit/i,, 1071
(lovcriior-Qenend's abneuce Hill (No. 2), dispensed with . .  1253

„  Stamp Duties ( / I nie«(i;ite«0 Bill (No. 2), dispensed with . .  H03

K.

R a il w a v  C o n t u a o t o b s  a n i> W o b k m r n  B i l l .

Ukcqoni/ ancks.
UtCUMUlTTALa.

Kcport of Selcct Coinmitteo presonte<i .. •
64

Committee of wliolo Council , . • • 170
Boported .. .. 177
Kead.1 “ . . 257
Mossenger 262
AsBcat of tlio Qovcrnor-aeuoral 288
( imeiidmciit of Act X VIII o/1851.)

1“ • • 907
Uuad .................................. 939
Ueferred to Scloct Committee
Comnmnicatiou from Uomb.iy Qovornmeni referred to Selcct Com

952

miltee • ,. 1084
Mr. Kmkino added to yolei't Commit too
Furtlier commuuicutlon from Hjmbiiy Uovurunient roforrud

1085

Select Cominltteo ..  • • • • •• 1188
Ileport of Select Coinmitteo prcientcd • • 1322

Committoo of whole Couneil •• • • 1343

liojiorted • • •• ib.

Hoad 3" . . • • 1418

Mestoiiger . .  •• •• 
See Penal------------ - H ill.

• • 1420

Abkoroo Ueveiiuu Hill {under Staiiilin;/Order 87) . . CIS

lU'porl • • t • •«
6

520



xxxir I N 1) K X.

R e co m m itta i.s , {Motions for and lieports.)—(Continued).
Abkarec Reromic {Bengal) Dill {uiuler Standing Oideri No. 86) . .  623

Adjourned.. . . . . . .  635
Ilesumed .. .. . . . . . . . .  539
Hcpoitocl . .. . . . . . . 644

Arms nnd Ammunition ISill {under Standing Order No. 87) •• 803
Report .. . . . . . . . .  885

Joint Stock Banking Companies Limited Bill (under Standing Order 
Â o. 87) ..

Report ..  .. . .  . .
Penul Code (nnder Standing Order j\o. S7)

Adjourned ..
Resumed ,.
Adjournsd.. . .  ..
Jtesnmed ..
Rej)orted ..

Penal Code (under Standing Order No. 87) . >
Report

Fort Dnes Bill (un(/ef Older No. 87)
Rejiort

Rent Recovery (Hengal) Bill (under Standing Order No. H7)
Report

Small Cause Courts Hill {under Standing Order So. 87) ..
Reports

Successions Bill (under Standing Order No. 87)
Report

Stam p D i^ e s  B i l l  (under Standing Order No. 87) •• •’
#■ Report . .  .. . .  . .  . . • ..

E e q iit b a t io n  or A s s v r a n c k h  Hilt..
Report of f>elecl Committeo on Madras Clovcriimeut's Communi­

cation presented
Bill read 1® ..................................................................................
Rewl 2 " .................................................................................................
Reforred to Selcct Committee
Petition of 8hcri«tadiir of Cliittagong referred to Solcct Coniniitteo
Two communicntioni rcfurred to Select Cuuunittcu 
Communication from Madras (ioTcriiment referred to Select Cotn- 

rnitteo . .
Mr. Krskino added to Select Committeo

R e u k t r a t io .n  o f  D r c b e f s  B i l l .

Sciect Committeo disrluirged. .  ■ • .. .. , .
B e s t  R e c o v e r y  {Bengal') H i l i «  ( .-Im e n i/in e r tt  n f  . I c l  \  o f  1 8 5 9 . )

I’ltitioli of liiinnconi.iJub Mittor to bo printed .. . .
Communii-atioii from llumo Dep.irtment regarding repeal of Sec­

tion 87 Act X. of 1869 . .  . .
P e titio n  of Ameer M u llic k  t<) bo printed

Read 1® ..................................................................................
Petition of Doynl Clund Oliose presontud 
I'etition of ludigo I'lnnten' Aftociation, for repeal or alteration of

tlie Act, to be priniod ..  . ,  . ,  , , . .  i4.
Bead 2“ .................................................................................. ....

. .  80 
ill, 

.. 1222 

. .  1226 

.. ib. 
.. 1227 
• • ill. 
.. 1229 
. .  1250 
. .  1252 
. .  454
.. ib. 
.. 1-119 
. • ib. 

1213, 124(3 
1218, 1250 

. .  S85 
. .  6Stl 
. .  910 

• ..  913

18
75

187
216
301
427

GOO
1085

858

900

907 
1051 
1097 
112S



i n d e x . XXXV

U k n t  R b o o V e h t (Beugal) B i l l .  {Amendment of Act X  of 1869.)— Continued.)
llefurrcd to a Selcot Committee ,, .. .. .. 1219
Coinraunication from Homo Departmont with returns of claims in 

the N. W. 1’ . to 1)0 printed .. .. . . . . .. 1286
Ke))ort of Sclect Committee presented.. . . .. .. 1322
Commuuicivtiuu from Homo l^upartmcnt witli returns of claims in

R b p o u t s .

ISengal, to bo priutcil ..
Committee of whole Council ..
Reported ..
Recommitted
Reported
Rond 3’
Mossciigor ..  , ,

A d o p t i o n  o f  ------------nY CoitNciL.

1328
1343

ib.
1419 

ib. 
ib.

1420

Report o f Select Comm'’tteo on Salt Duty {Madrat) Bill 
Report o f Select Committee on Carnatic Estate {Explanalion) Act

and Judt;moiit.s o f Madras ,Iuilj;es 
Report o f Select Oommitteo on Bills o f Exchange, &c., Bill
Report of Select Oommitteo on Cotton Frauds {Uomhay) Bill

RsroRTg iiy t i i k  Clkiik.
Communication from Strait* Qovcrnment regarding Boundary

Marks
Comnuuiication from Home Di'i>artment regarding Emigration to

* Natal ' . . ......................................................
Communication from Homo I^opurtment regarding English Merchant 

Shipping Act
Commuuication from Military Dcparimont regarding grant o f in- 

j creasod powers toCommandinj; OfBcors ®  ..
Coinmnnioatioii from Home Dopurtmont regarding Emigration to

St. Vincciit and St. Kitta
Dunpatch from Socrctary of State regarding triiU l>y J ury
Oomiuunicatloii fruin Homo Di |>artment rogat\Iiii}' Emigration to

St, KitUi
Communication from (iovernmont N. W . 1’. regarding CriininiU 

I’ rooodnro Bill . . . . . . . .
|ComniimioHtion from Homo IJ paitment regarding I.aw of Divorce

for Native Chrlitlnn* ,. . .
Coinmuniciition from Oovi'rnmcnt N. \V. 1’ , regarding incrooco of

jKiwcr of Magistrates
Communieatiou from Homo Department rog.irding Emigratiou to

S t Vinocnt
Ciimmuni'-alion from Straits Government regarding I’olice Act
Commnnication from Straits Uovornment regarding Icgislatiou for#

that Sotlleinont . .  ■ • ’ ■ ■ • ' ■ • •
Communication from llonin Dnpartment rog.irding the registry of

dotnmeiiU »cnt through iho i ’ost Olllco for tlio purpose of being

Htiimped . .  •• •• •• •' ’ • ••
Coii.munioation from Homo Department with Madras correspon­

dence rcg trdiiig Inoomo Tnx and Licensing Bills . ,
Desi.atch from Socrctary of Slate rogardiug use of Normandy's

Apparatus fot dUtilUng water iu Emigi-ant.VeiioU

14 .

216
280
217

Jc

17

G4

75

ib.
83

157

200

ib.

208

ib.
861

ib.

622

643

671
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Rbpobts by the Clkuk—{Continued).
Communication from Bongul Government with Judgments of Sud- 

der Court in the Chowkcydaree Chakornn cnses .. . .  S71
Despatch from Secretary of State regarding Piipor Currency . • 862
Communication from Homo Department with Bombay Govern­

ment’s report on working of Police Act XIII of 1856 ..  888
Communication from Homo Department regarding repeal of Sec­

tion 37 Act X of 1859, by the Stamp Duties Bill .. . .  907
Communication from Bombay Ooveniment regarding Mofussil Mu­

nicipal Law . .  ■ ■ ..  • • .. .. ib.
Communication from Bombay Government relative to the dcfcctivo

state of the law for the trial of Frcnclimen in the Mofussil . .  914
Communication from Straits Government regarding Income Tax

B i l l .................................................................................................015
Communication from Home Department regarding Act VI o f  1857 920 
Papers from Homo Department regarding Knglish Passengers Act 1007 
Communication from Bengal Government with opinions on the 

Criminal Procedure . .  . .  . .  . .  .. 1025
Coinmnnioation from Straits Government against Income Tax ..  1051 
Communication from Military Department with Draft Bill to

amend Articles of M'ar and Note thereon .. . . .. ib.
Communication from Bombay Government regarding the Paper

Currency . .  . . .. . . .. 1096
Communication from Home Department regarding translation of tlio 

Penal Code into IIindoostnnco .. .. 1126
Communication from Homo Department regarding extension of

Act V ^>f 1849 to grants of land for services to the State, &c., to
f f be printed . .  .. . . 1188

Papersfroni Home Department relating to the Police in India ..  1225
Communication from Homo Dejiartmont regarding oontluuaiico

of Foreigner’s A ct.. . .  . .  . .  . . . .  1285
Amended Draft Hill from Military Department for amendment of

Articles of War (iV<i/i>e /Irmy) . .  .................. ib.
Communication from Hoiu't Department with extract of Despatch

from Secretary of Stotc regarding Peiml Code an<l Coile of Criml-]
nal Procedure . .  . .  . . .. . .  128G

 ̂ Communion ’.on from Homo Department witli returns of claims
relating to the recovery of rent in the N. \V. P. . .  . ,

Communication from Home Department regarding punishment of
ofTences in Foreign States ..  . .  . . , . . ,  ,-4

Communication from Mr. J. Cochrane regarding Penal Code . .  16.
C'onmiunications from Straits Government regarding Potico (Pre- 

tidency Townt and Straitt StUlement) Hill 1297
I’ajMirs from Military Department relating to proposed amendments

in the Articles of War for the Native Army .. . , . .  1289
Communiovtiou from Homo Department regarding Criminal Pro­

cedure Hill •• . . , ,
Despatch from Secret ary of State regarding vacatloiu In Judit

Courts •• . .  . .  . .  i
Communication from Home Department regarding Lioenso 1) ,̂ .*

fn T ob«c'o . ..



I N D E X . xxxvu

IlBroBTB BY TIIK Clerk.—(Continued).
Communication from North-Western Dak Conijiauy regarding

Stnj ê Curridgos Bill . .  . . . . 13‘J2
Communication from Coroiior of Calcutta regnnliug Police {Pre-

ciikncy Tojons and Strait) Settlement̂  UiW . . .. .. ib.
Communication from Homo Depiirtmont with returns of clnims re­

lating to the recovery of rent in Bengal . . . . ,. 1328
Papera from Homo Dopartiiiout regarding Licensing Bill.. , ,  1403
Communication from Homo Department regarding discovery and 

disposal of Hidden Treasure . . . . ib,
Rohilcu.nd B ill. (Removal of certain tracts from the general Jieyulaiiont and Acts.)

Kead 1® .. . . . . .. . . . .  1.334
Head a« .. . . . . . . . H18
deferred to Select (Jonimitteo .. . .  . . . .  H 20

S.

S a l e  L a w .

ComTnunieation from Oovcrnmerit N. W. P. to lie on the table 
^ S a l t  D u t T  (M adrai) B i l l .  (SubitituHon o f  an Kxcine fo r  the Monopoly').

Report of Select Committee presented ..
Citto Ditto adopted .. .. , ,

^  S a l t  D u t t  (North- Weitern I ’rovincet) B i l l .

Assent of the Governor Qencnil
S e k v a n t s . See Maiteri and ----------- —

SOONOE, Mn. A . ' ----------------  (.Member fo r  Bengal )

Abkareo Hcvenuo (Bengal) Bill. 21. 24, 25, 456,428,015,517,
52*. 525, 5;il, 534, 539, 

Arms and Ammunition Bill. (!03, 00(5, 630, 722, 773, 814, HC7,

905

2
14

543 
875 

..  44

. . 1 0 6
028, 032, 033, 935 

. . 5 8

.. 10 

. . 9 9 0

. . 1 5 7
1101, 1172. 1174

.................................................407
424. 425 

157, 443, 447, .'535, 5:i7, 839 105C,
1059, 1294, 1297, 1310

lnipro<»ment of Carriage and Supplict (//cn ja/) Hill . .  .. 360
Income Tax Hill. 034, 042, 045, 073, 084, 737, 841, 850, 852, 853..

8,')7. •flOO
Indemnity Bill . . •• •• •• 484, 89.1, 890
Indigo Contracts Hill .. 289, 318, 330, 334, 330, 843, 3l7
Joint Ptock Banking Companies Limited liill . . . .  . .  80
Land for public purpoiei Hill. 27, 30, 33, 42, 59,60, 61,00,71, 938 
Lironsing BUI .. • 889, 743, 1029,1036,1013, 1046
Minea Insp«ctioQ . . >• •• •• •• •• IS

British Subjects
('amntic Estjitc (Explanution) Act
Caruatio Kstate (E*plunuHon) Bill, 
rattle Trcnpiiss 
( hitiagong District Hill 
Criminal .Tustico (Saprcmt Courtu) 
Customs Duties Hill 
Kniigration (French Coloiiitt) Bill 
KndowniPiits Hill .,
Ksra|)cd O lfen d iT S  Hill 
Finaucei of India ..



xxxvm I NDEX.

Sconce, M b . A . (Mem ber f o r  Benga l).— (Conliiiued).
Minors Bill 
Mysore Grant
Paper Currency Bill 
Penal Code

1291, 1310 
.. 1387 

1143, 1171 
942, 1001, 1002, 1074, 1077, 1079,

1080, 1083, 1090, 1093, 1121,

(

1123, 1125, 1251
Penal Kecogaizances Bill 520, 621
Police Bill .. , , 1234
Port-Ducs Bill 1292
llegiatration of Assurances Bill .. 167
llent Recovery (fit'Hja/) B ill,. 1097
Sootiimity, &c., Talook* 1229 .
Stamp Duties Bill. 217, 276, 311, 40i, 411, 418, BOB, B07, 623, 586,

687, 690, 691, 593
Vacations (C'li'i/Coitr(i) Bill . . .. 1)54, 1327
Wrecked BoaU Bill .................................. 916, 967, 960, 901

Smaix Cavbe Coohts B au
1  hird reading poBtpoiicd 1201

RccommiUed 1213
Reported .. • • 1218
Third reading postponetl •• i4.
ItecominiUed 1249
litportcd 1250
KcadO" .• ik
Messenger • • it.
Assent of the Governor Qcnerol • • 1284 J

SoOTAWBXr, &0. TiLOOKlf
Petition of James Welch to be printed •• 1229 1

S t a q b  C a r r ia q e i  B i l l .

R o a d l' .. 1120 1
Head 2» ................................................................................. 1201 ;
llefcrrcd to Select ('ommittee 1210
Communication from North-Western DAk Company referred to

Select Committee.. ..  . .  . . •• .. 1822 ,
S t a m p  D u t ie s  B i l l .

Petition of British Indian Asiociation referred to Selcct Comniitteo 9
Petition of Bombay Native Inhabitants referred to Seloot Com­ 1

1
mittee . .  .. 63 j

Rcjiort of Select Committee presented •• 167
Petition of l.ife Aaiuninco Auociatious to lie on the table .. 217
Committee of whole Council postponed . .. 267
Conimitteo of whole Council 276

' Adjourned • • 381
Petition of British Indian Association presented a«8
Comniittoo of whole ('ouncil resumed •• , , •• 308
Petition of British Imlian Assoolatlou read .. •&.
Committee of whole Cuunoil adjourned ,.  ̂̂ •• 818
Resumed . . •• '* •• 890
Commnnication from Gorcrnment N. W. P. rend < » 400



I N D K X. I XXXIX

S ta m p  D u t ie b  D i l l .— (C o n t in u e d ) .

Co.mmittco of whole Council niljourucd .. • • • • 423
Petition of BritiBh Indinu Aiisoclaiion presented 430
Conmiittoe*of wliole Council postponed .. .. 455
Hcsumcd .. .. • • • t 492
Adjourned .. .. 607
Conimuniciition from Home Dopartmftit to lie on the table 522
CoiMinittce of whole Council postponed .. .. 635, 544, 570
RcHunied ,. .. 686
Adjourned 590
Kesuuicd .. 630
Ileportcd .. . . 632
To 1)6 rejiuhlished .. . . . , ib.
IMcBsngo to the (iovernmont of India culling for cortiin iiifoniiatioa 668
Mcsscngor.. .. 670
Cotnniuniciitidn from Home Dopivrtmcnt regarding rei.eal o f Section

37 Act X  of 1859, repoi tud .. 907 •
Uccommittcd .. . . 910
Reported .. .. 913
Hoad 3“ .. • • ib.
Messenger . . ib.
An.sont of the (iovornor-General . . .. 914

(AmendmeHt) till (No. 1 .)
Stnnding Orders susjieuded 1025
Iloiid .. • • It 1029
Heail 2“ • • • • 1(171
Stiiuding Orders auspcudod .. , , ib.
Coniinittoo of whole C'ouueil .. ib.
Iteportod .. 1073
Uuad 3" . ̂ .. ib.
iMenscuger .. il>.
Asmint of tlio aovernor-(3onerul .. lORO

{Amendment) liill (No. 2.)
Head 1" .. . . • • .. 1404
8tandiiig Orders suspended .. .. - 1405
Kiftd a" .. .. •• ib.
Coinmitteo of whole Council .. . . • • t • ib.
licporlcd . .  . .  .. •• .. * • • • ib.
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